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Fw: Directions under section 18(1)(b) of the Water (Prevention and Control of Pollution)
Act, 1974 to Punjab Pollution Control Board - reg.

From: Zonal Office-2, Ludhiana (seezo2ldhppcb@yahoo.com)

lev ppcbro3@yahoo.com; eero4ldh@gmail.com

. Wednesday 14 August, 2024 at 04:42 pm 1ST

Regards

Senior Environmental Engineer,
Zonal Office-ll,
Punjab Pollution Control Board, Ludhiana.

— Forwarded Message —
From: Pardeep Gupta <ceeludhiana@yahoo.com>
To: zolldh <ppcbzo1ldh@gmail.com>; R. K Ratra SEE <seezo2!dhppcb@yahoo.com>
Sent: Wednesday. August 14, 2024 at 04:33:16 PM GMT+5:30
Subject: Fw: Directions under section 18(1)(b) of the Water (Prevention and Control of Pollution) Act, 1974 to
Punjab Pollution Control Board - reg.

MOST URGENT
Regards

Chief Environmental Engineer
Punjab Pollution Control Board
Ludhiana

— Forwarded message
From: Member Secretary PPCB <msppcb@punjab.gov.in>
To: CEELDH <ceeludhiana@yahoo.com>
Cc: msppcb <msppcb@gmail.com>
Sent: Wednesday 14 August, 2024 at 04:25:03 pm 1ST
Subject: Fwd: Directions under section 18(1)(b) of the Water (Prevention and Control of Pollution) Act. 1974 to
Punjab Pollution Control Board - reg.

From: "IPC VII Division CPCB" <ipc7.cpcb@gov.in>
To: "Member Secretary PPCB" <msppcb@punjab.gov.in>
Cc: "AP VIG" <chairman.ptl.ppcb@punjab.gov.in>, chairmanppcb@yahoo.co.in, "Narender Sharma"
<narendersharma.cpcb@gov.in>, "CPCB IPC VI DIV" <ipc6.cpcb@gov.in>, "Vinod Babu Bommathula"
<bvbabu.cpcb@nic.in>, "WQM Division, CPCB" <wqm1.cpcb@gov.in>, "P. K. Gupta" <pkgupta.cpcb@nic.in>, "AMIT
THAKKAR" <amitthakkar.cpcb@nic.in>, "Ms Chitrakshi" <chitrakshi.cpcb@gov.in>, "Gokul Kannan T"
<gokulkannan.cpcb@gov.in>
Sent: Wednesday, August 14, 2024 12:29:11 PM wfonrnteiUdi bngtneei

Punjab Pollution Control Boar
Regional Office-Ill. Ludhiana

bn
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Subject: Directions under section 18(1)(b) of the Water (Prevention and Control of Pollution) Act, 1974 to Puniab
Pollution Control Board - reg.

Sir/Madam,

This has the reference to the Directions under section 18( 1 Mb) of the Water ( Prevention and Control of
Pollution ) Act, 1974 issued to Punjab Pollution Control Board regarding non-compliance status of four
CETPs namely,

1 . 40 MLD CETP- near Central Jail, Tajpur Road (Focal Point Module), Ludhiana, Punjab.

2. 50 MLD CETP Tajpur-Rahon Road Cluster, Ludhiana, near Central Jail, Tajpur Road,
Ludhiana, Punjab.

3. 15 MLD CETP- Bahadurke Road, Ludhiana, Punjab.

4. 500 KLD CETP, Plot No. D-260-261, Phase-Vlll, Focal Point, Ludhiana. Punjab.

Kindly see the attached file.

With Regards,
I PC - VH Division
Central Pollution Control Board
Delhi.

Environmental Engineer
Punjab Pollution Control Boar
Regional Office-Ill, LudhianaDirections to PPCB.PDF

3MB
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ofojto '̂ ' )T feir 74\'i
Jr £: CENTRAL POLLUTION CONTROL BOARD

rrqinrm, <TT tret atcrai^ Ttfirarfa 4^IHW, WITH Tnrasir
MlMISTnv OF ENVIUONMENT, FOIIEST <1 CLIMATE CHANGE, GOVT. OF INDIA

•I'O'I IMI'A

Lifestyle for
Environment » « HI|« - C»*.i I > •• '# •!»I"if f ' II •

X;I'.'L: J I IIS .

Dated /5.08.2(124CPCB/IPC-VII/< KTT- I.l.'.d
'To

fllie Mniilm Seerota ty
Punjab Polliilion ( onircvl Board
Valavuian Bhavvan, Nablia Road
Patiala Punjab

Directions rimin' sect ion < f!{I)(hI of tf •- V-’ak- r { Prrei'ofsmt JI,nut '1 .nnirol of
Pollution) Act, l‘)74 ivj i diti) ' r •> i • ••.: , i f . ; i v i a f a s o f Jour CKTP:(
namely A. 40 MLI) CKTP- near <"eui» • ! .?«i|, Tnjptttr Stoat? (I'ocal Point
Module), Ludhiana, Punjab, 15. i(i M T S - ( KTP Tsijpui t - DaSnmi Uoa<l
Cluster, I.lulliiaua, near fVe.traS Jail, J'-Ofuif C/iad Ln<R« 3 ao» v t .injab,C.
IS M1 ,1) CKTP- lSitlia<!i( tl:c R« >;.<l, CmUm-imi.. Punjab a d A. TOO KUJ
CICTP, Plot No. i)-26(l-2fi t I l m w - ‘ TU, T . ral I m,t Ltirifii: n:i, Punjab.

Subject:

' YJIMUOAS, iiiiH ’iiusI oil .ers, amici non i ' ' 1 iT - \ » an < il > ( uutrol ol
i'olliiiionj Act , I o '/4, one ol' die fundions of t lie State i 'ollniion ( '< >ntrol l)r.ar<l t SPCM ), ( or
Pollnl ion Control Committee for Union I err iTories) era . aiiiiicd underihe Water ( I revonI ion
& ( ’onliol ol Pollution) Act, 1074 is i; i plan a aoninn iersivc pri eianime for pievent ion.
control or abnleniciit of pollution ol' slreanr; and wells located in the Stale and to secure tin:
execution tliorehne; and

WHIt.RKAS, amongst ollicrs, under Section It el f ’ > ’an -r fI . . . • •mi. a /•: t onho! of
Pollution) A cl. 1974 and Ilie Air ( Prevent n ai and i 'onUo! (S ' Poilin ion ) .At i . | vx I , one of lilt:
functions of the Central Pollution ( 'ontr.il Board ( CPCR ). •. onsiiluled ini.lei die Water
( Preveniion A: Control of Pollution) An. 197 ! is to ta .orilin.il> - aeiiviii,.:; of the Slate
Pollution Control Boards and Pollution Control ( ouninilciN ant! lo provide technical
assistance and guidance to SPCBsi'l’Ct"• ; and

WillEli 5sAS, amongst others, under Section in ol ill. Wafer tPmwntion ,'<• Control ol
Pollution) Act, I 9 AI, one of the fundion , of |!» nil 1 I’1 Tin: ion f 'oiili . T > • a . ( CPCR).
i' - io promote cleanliness of streams and wells in dill an a oi the Stair and

/ -

TVIip;kKAS. die ContraI ( ioveriuneiil Inn- noli ft > dir
environmental pollutants from various , an ui. f - . < > | i , ,.it . i i,
Plants ( ( Is I Ps ) ami Sewage I ivalrnc-n’ ( Taut -. Cil l* .| imd.- t ife laiviionnn nl ( Protection)
Act 1986 and Ihe i tiles I•anted there nma -r: and

lantlartls fn. di- a - hariie of
' miitinni I f!111< - 11* i rciitme.ils

v\— 11
r

0 »

“q-R - IVr H'itH’ Tjcjf 3lAvi •IMC , Kw.- i! - I 10032
Pativesh Rl.awaii, lra -;t /'.ijun Nnrjar , New Delhi 1 1003?
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WHEREAS, there is a need to incuU. m die habit sel ' -n.onitorn .r within Uie CETPs
complying with the prescribed standards and this cat; be achieved by installing OnUm-
Continuous Effluent Monitoring System (OCEMS); and

WHEREAS, four CETPs namely ( i) CETP - -10 MLD near Central Jad, Ttypur Road ( Focal
Point .Module), Ludhiana, Punjab. ( i « ) CETP - 50 MLD Tajpur-Rahon Road Clustei
Ludhiana, near Central Jail, Tajpi.r Road, Ludhiana. Punjab, ( iii ? CETP - 15 MED
Bahadurke Road, Ludhiana, Punjab and (ivjCETP - My; K LD CETP, Plot No. .D~260- 26 l .
Phase-VIII, Focal Point, Ludhiana, Punjab were inspected by CPCB officials along with
officials of Punjab PCB during 22.04.2024 and 23.04.2024 based on the communication of
the Central Monitoring Committee (CMC) with CPC 13. following major observations were
made:

A. CETP - 40 MLD, near Central Jail, TaEum Road ( Focal Point Module),
Ludhiana, Punjab (herein after referred as CETP):

l. During the visit on 22.04.2024 . the CETP was found operational with the flow rate
of 29 MLD. The CETP receives effluent through dedicated underground pipeline
and the treatment is based .on Sequential Batch Reactor ( SBR) technology, it was
informed that the CETP is discharging the treated effluent imo Budha Nallah ( which
meets River Sutlej) through underground pipeline from Cr. i f . However, as per the
Environmental Clearance (EC) issued by MoEr &O. to the CETP dated 03.05.20!3,
"the treated wastewater will be used for irrigation '' and i. s also mentioned in the
special terms & conditions that." There shall be discharge into Budha Nallah '

iI. The consent under the Air Act. 1981 is valid upto 29.12.2024 and the Authorization
under the Hazardous and Other Wastes (Management & Transboundary Movement)
Rules, 2016 is valid upto 19. i 2.2024 for the operation of 40 MLD CETP. However,
the consent under the Water Act . 1974 was valid till 15.05.2023. The CETP has
applied for renewal of conseir !o I'PCR on Of '!1: 2023.

1J 1. it was reported that 72 Dyeing and Printing units have obtained membership from
CETP. It was also informed by the CETP openuor that inlet norms for CETP is not
prescribed in the consent.

Grab samples were collected bom the CETP dm mg monitoring. The analysis result
of samples collected from CL I P outlet reveals that BOD-..54 mg/1 (Standard: 30
rng/1), COD:262 mg/I (StahdaHi:250 mg/1), C!\!oiide:2284 mg/1 (Standard: 1000
mg/1)) and Sulphide:2.4 mg/L (Standard: 2 mgfli exceeds the notified effluent
discharge standards for CETP. Remaining monitored parameters are within the
prescribed standards.

IV .

rv
Environin' Midi bngineei
Punjab Pollution Control Byar
Regional Office-Ill, Ludhiana
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Grab sample were also collected from the Sequential Batch Reactor (SBR) tank for
MLSS & MLVSS. The analysis result reveals that the concentration of MLSS: 4661
mg/1 (Designed range: 5000-7000 mg/1) and concentration of MLVSS: 3000 mg/1
(Designed range: 3500-4200 mg/1) are less than the designed range, which indicates
the poor operation of the SBR.

V.

The CETP has installed Online Continuous Effluent Monitoring System (OCEMS)
at the final outlet of treated effluent for the parameters- pH, TSS, COD, BOD with
connectivity to PPCB & CPCB servers. During the visit , the OCEMS was found
operational and variation in OCEMS reading compared with the monitored results
was also reported which indicates the improper working / validation / calibration of
OCEMS system.

VI.

The CETP has provided sludge storage facility and obtained membership from M/s
Re-sustainability Limited (M/s Ramky Enviro Engineers Limited). The CETP had
disposed 3517.235 MT sludge (as per the log book records) during the year 2023-

VII.

24.

CETP - 50 ML1), Tajpur-Rahon Road Cluster, Ludhiana, near Central Jail,
Tajpur Road, Ludhiana, Punjab.

B.

During the visit on 22.04.2024, the CETP was found operational with the flow rate
of 46 MLD. The CETP receives effluent through dedicated underground pipeline
and the treatment is based on Sequential Batch Reactor (SBR) technology. It was
informed that as per the consent, the CETP is permitted to discharge the treated
effluent into Budha Nallah (which meets River Sutlej) through underground pipeline
from CETP. However, as per the EC issued by MoEP&CC to the CETP dated
03.05.2013, "the treated wastewater will be used for irrigation" and it is also
mentioned in the special terms & conditions that.“There shall be no discharge into
Budha Nallah

1 .

II. The consent under the Air Act, 1981 is valid upto 31.03.2026 for the operation of 50
MLD CETP. However, the Authorization under the Hazardous and Other Wastes
(Management & Transboundary Movement) Rules, 2016 was valid till 04.12.2023
and the consent under the Water Act, 1974 was valid till 22.08.2023. The CETP has
applied for renewal of consent and authorization to PPCB on 31.08.2023.

III. It was reported that 110 Dyeing and Printing units have obtained membership from
CETP. It was also informed by the CETP operator that inlet norms for CETP is not
prescribed in the consent.

IV. Grab samples were collected from the CETP during monitoring. The analysis result
of samples collected from CETP outlet reveals that BOD. 128 mg/I (Standard: 30

3

>nmejpidi Engineerfcnvirdmrie
Punjab Pollution ControTBoarRegional Office-Ill, Ludhiana
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mg/1), COD: 382 mg/1 (Standard: 250 mg/1) and Chloride: 1713 mg/1 (Standard: 1000
mg/1) exceeds the notified effluent discharge standards for CETP. Remaining
monitored parameters are within the prescribed standards.

V . ( irab sample were also collected hum the Sequential Batch Reactor (SBR) tank for
MLSS & MLVSS, The analy.vi , uh ieveals that dir. concentration of MLSS: 300
mg/1 (Designed value: 5000 mg,'!) and concentration ofMLVSS: 215 mg/ 1 (Designed
value: 4000 mg/1) are less than me designed values, which indicates the poor
operation of the SBR.

VI. The CETP has installed Online ( mtinuous LiOncm Monitoring System (OCEMS)
at the final outlet of treated wastewater for the parameters- pH, TSS. HOD, BOD
with connectivity to PPCB & CPCB servers. During the visit, the OCEMS was found
operational and variation in OCEMS reading compared with the monitored results
was also reported which indicates the improper working / validation / calibration of
OCEMS system.

VII . During the visit, it was observed that the CETP has provided sludge storage facility
and obtained membership from M/s Re-sustainability Limited (M/s Ramky Enviro
Engineers Limited) for disposal of sludge. Hie CETP had disposed 1597.20 MT
sludge during the year 2023-24 through TSDFand further, as per log book records,

about 173 MT was stored in the premises .

C. CETP - 15 MLD CETP- BaluUlut ke Road, Ludhiana, Punjab.

I . During the visit on 22.04.2024, the CETP was found operational with the flow rate
of 11.26 MLD. The CETP receives effluent through dedicated underground pipeline
and the treatment is based on Sequential Batch Reactor (SBR ) technology . It was
informed that the CETP is discharging the treated effluent into Bertha Mallah (which
meets River Sutlej) through underground pipeline from the CETP. However, as per
EC issued by MoEF&CC on 08.12.2014, the CETP is required to establish a Zero
Liquid Discharge system.

II . The consent under the Air Act, 1981 is valid upto 31.03.2025 for the operation of 15
MLD CETP. However, the consent under the Water Act, 1974 was valid till
04.01 .2023 and the Authorization under the Hazardous and Other Wastes
(Management & Transboundary Movement) Rules, 2016 was valid till 04.10.2022
for which the CETP has applied for renewal to PPCB.

It was reported that 36 Dyemg/Printing/washing units have obtained membership
from CETP and connected to the CETP at the lime of visit. It was also informed by
the CETP operator that inlet norms for CETP is not prescribed in the consent.

I I I .

ronnienLii L.ngm <

Punjab PollutifcmControl Bow
Regional Office-Ill . Ludhiana
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Grab samples were collected from the CETP during monitoring. The analysis results
of sample collected from CETP outlet reveals that BOD: 243 mg/1 ( Standard: 30
mg/1), COD: 587 mg/I (Standard: 250 mg/1 ), Chloride: 1904 mg/1 (Standard: 1000
rng/ l ) and Sulphide: 16 mg/1 (Standard: 2 mg/ I ) exceeds the notified effluent
discharge standards for CETP. Remaining monitored parameters are within the
prescribed standards.

IV.

Grab samples were collected from the Sequential Batch Reactor (SBR) tank for
MLSS & MLVSS. The sample analysis results reveals that the concentration of
MLSS: 2639 mg/I (Designed value: 4840 mg/I) and concentration MLVSS: 1179
rng/l (Designed value: 3872 mg/1) are less than the designed values, which indicates
the poor operation of the SBR.

V.

VI. The CETP has installed Online Continuous Effluent Monitoring System (OCEMS)
at the final outlet of treated effluent for the parameters- pH. TSS, COD, BOD with
connectivity to PPCB & CPCB servers. During the visit, the OCEMS was found
operational and variation in OCEMS reading compared with the monitored results
was also reported which indicates the improper working / validation / calibration of
OCEMS system .

VII. During the visit, it was observed that the CETP has provided sludge storage facility
and obtained membership from M/s Re-sustainability Limited (M/s Ramky Enviro
Engineers Limited) for disposal of sludge,

'he CETP had disposed 602.685 MT
sludge during the period of 02.04.2023 to 31.03.2024, through TSDE.

D. CETP - 500 KLD CETP, Plot No. D-260-261, Phase-'VIII, Focal Point,
Ludhiana, Punjab.

During the visit on 23.04.2024, the CETP was found operational with the flow rate
of 450 KLD. It is informed that the CETP receives effluent through dedicated tankers
from member units through vehicles (56 in number) equipped with GPS system for
carrying effluent. The CETP comprised of physico-chemical process followed by
filtration, two stage Reverse Osmosis (RO) followed by evaporator to achieve ZLD
as per the consent and EC condition .

I.

I I . The Air consent is valid upto 30.06.2028 and the Water consent is valid upto
30.06.2027 for the operation of 500 KLD CETP. However, the Authorization under
the Hazardous and Other Wastes (Management & Transboundary Movement) Rules,
2016 was valid till 16.06.2021 . 11 was informed thal the CETP has applied for
renewal of authorization to PPCB on 01.10.2021 .

It was reported that 1613 Electroplating industries / Metal Surface Treatment units
have obtained membership from CETP and connected to the CETP at the time of

III.

5 tnvironmefu. bnginec.
Punjab Pollution Control Boar
Regional Office-Ill, Ludhiana
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visit. It was also informed by tits CETP operator that inlet norms for CETP is not
prescribed in the consent.

IV . On the day of visit, it was observed that the tie w meters arc installed at RO Feed.
RO Reject, Evaporators Vessels feed and Evaporator concentrate. It was reported
that the CETP have not installed differential pressure gauge system at Cation-Anion
and Carbon filter systems which can be used to indicate the choking/scaling of
filtration system.

V. During the visit, grab samples were collected from the RO outlet of CETP. The
analysis result reveals that treated effluent is complying with the notified discharge
standards. Discharge of effluent from the CH I P premises was not observed during
visit. It is reported that treated effluent (RO Permeate and Condensate) is used for
cooling tower makeup water ,

plantation, gardening, watering to MC parks. DC
office, NH-95, construction work , l ire < ' f ' I: is also made agreement with M/s
Vardhman Special Steels Limited C-58, focal pom '. Phase-3. Ludhiana, to lake 100
KLD treated effluent through rankers for using in different purpose as per
requirement. Furthermore, the CETP operator lias maintained the records of the
treated effluent taken by the users for gardening, construction activities & industrial
use and others. The CEf P ha -> established an I n tn .unneuial laboratory.

VI. The CETP has installed OC1A :. . (Electromagnetic flow meter, PTZ camera) at the
final outlet / RO permeate which is connected to CPCB/PPCB portai in compliance
of CPCB directions.

VII. The CETP has installed 05 KLD STP with Moving Bed Biofilm Reactor (MBBR)
lor treatment of domestic waste water.

AND, NOW, THEREFORE, in exercise of powers conferred under section 18(1) (b) of
the Water (Prevention & Control of Poiludon) Act, 1974 and Air ( Prevention and control of
pollution) Act, 1981, Punjab Pollution Control Board ( HJCB) is hereby directed to take
appropriate action including imposuu environmciua! ooinpensai .on and to ensure that
CFTPs are operated ensuring.

a. Operation/augmentation of the ireatment system, appropriately, so as to meet the
prescribed discharge standards and to comply vvilh the disposal condition mentioned
in the Environmental clearance by MoEF & ( '< ' dated 03.05.2013 and 08.12.2014 in
the aforesaid 40 MED, 50 MLD and 15 Ml .; • CE' I Ps. Further, to stop discharging
of treated effluent into Buddha Nallah from the 50 MLD CETP, 40 MLD CETP and
15 MLD CETPs.

Environment
Punjab Pollution Control Boar
Regional Office-UL Ludh.ana
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b. With valid consent under the Water Act-1974 / Authorization under the Hazardous
and Other Wastes (Management & Transboundary Movement) Rules, 2016 from
PPCB and comply with all the conditions mentioned thereof.

Undertaking regular calibration, maintenance and validation of the OCEMS
analysers as per standard operating procedures/recommendations of the suppliers, so
as to ensure generation of continuous & reliable data.

c.

Further, PPCB is also hereby directed:

a. To prescribe disposal condition to respective CETPs in accordance with the
Environmental clearance by MoEF&CC dated 03.05.2013 and 08.12.2014.

b. To prescribe the inlet standard for CETP in accordance to the CETP notification
dated 01.01.2016.

c. To regularly undertake verification of member industries of the CETP for ensuring
proper operation of PETP/ETP by individual member industry.

The action taken by PPCB be intimated to CPCB within 15 days of receipt of these
directions.

(Bharat Kumar Sharma)
Member Secretary

Copy to:

The Chairman
Punjab Pollution Control Board
Vatavaran Bhavvan, Nabha Road
Patiala Punjab

for information, please.1.

2. The Additional Secretary (CP Division)
Ministry of Environment, Forests & Climate
Change,
Prithvi Wing, 2nd Floor, Indira Paryavaran
Bhawan, Jor Bagh Road,
New Delhi-110 003.

for information, please.

bnvironiiieuiui rcngmeoi
Punjab Pollution Control Boar
Regional Office-Ill, Ludhiana
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for follow-up, please.The Regional Director (Chandigarh)
Central Pollution Control Board
BSNL Telephone Exchange, 2nd Floor
Sector-49C. Chandigarh - !60047

for information, pleaseDivisional Heap, WQM-I,

CPCB, Delhi

for information, pleas .5. Divisional Head, IPC-VI,
CPCB, Delhi

for uploading on CPC*-’,
website, piet̂ .

f Divisional Head, IT
CPCB, Delhi

1

W
(Bharat Kumar Shan-ni

hnvirontii^itiai l NUNILOR
Punjab Pollution Control Boar
Regional Office-Ill, Ludhiana

d\ <̂
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Dated ( îSfo.9f.C§V <No. PPCB/SEE/7.O- 2/LDH/2024 /.5 ĈT Regd.
lo

The Chairman,
Punjab Dyers Association 50 MLD CETP Plant.
Backside Central Jail, Tajpur Road, Ludhiana.

Proceedings of the personal hearing given by Chairman of the Board on 18.09.2024
w.r.t notice to issue directions u/s 33-A of the Water (Prevention & Control of
Pollution) Act, 1974 as amended in 1988.

Sup:

fhe following were present ;

in behalf of PPCB

\ - r>..\ . Majithia. Member Secretary

1 1 Pairiivp Gupta, CEE, Ludhiana

u M.ildeep Singh. SEE, 20 2, Ludhiana

I ' . Ntkhii Gupta, EE . ZO - 2 , Ludhiana

Or, behalf of SPV

'!•> Vivek Jindal, Directoi

Sh. G.P Singh, Diiectoi

Sli I rC Kapila, Advocate. Hon'ble Supreme Court of India

Environmental Engineer, Zonal Office-2, Ludhiana brought out that Punj .!> Oyer
Ano. cn (SP ') is operating a Common Effluent Ei eatmerit Plant (CETP) ol tup. ii1 St;Ml ) i - i -t .
lor treatment of waste water of the cluster of textiles dyeing industries located at Tajpui Road in
ludhiana

Since the inception and commissioning, the SPV of SO MLD capacity is being pursued
by the Board from time to time for the compliance of the provisions of environmental laws cspecm'lvthe Water (Prevention unci Control of Pollution) Act, 1974 by way ot issuing notices, request:,,

reminders and affording of opportunities ol hearing before the Competent Authority. The officers of
the Board are also carrying out the monthly monitoring of the Common Effluent Treatment Plant
since the commissioning oi the CETP.

The SPV was granted consent to operate under Water (Prevention & Control
Pollution) Act. 19 /4 . vide no. C70W/Fresn/LDH3/2022/ 18475759 deled 23.08.202/ . valid up.o
7? ii,'-, 20? 3 h>r lii.> treat iic i of waste water generated from the duster of text.ii :, . ••I. ; 1 .
located at lujpur Road in Lutin' uiu with following special conditi
1 1'h.e SPV shah in»:.>l me lunnect the flow meters v individem outii 1 . • .n ,.

conveyance system and .’low meter at inlet / outlet ol CETP with the wen- based' server b
5.08.202 2.

2 lfie SPV shall complete the construction work of hazardous waste storage room at site be
25 08.2022

! rim SPV snail submit the ii-.j;.f .iiity report to reuse treated effluent onto „.nu ;.,i
25.0S.2022 .

-i v!u SPV sEi ill ensuie that there is no overflow from the mannoim. m the conveyance syu.
CETP 50 MLD at any loev lions.

tilthJin

1.0" l•:

0/

Enviromne ltai Engineer
Punjab Pollution Control Boar
Memorial Oftice-!!!,Ludhiana
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t

5. The SPV shall construct a proper outlet before discharge into Budha Nallah. from where effluent
sample can be collected, within 10 days and also install one set of additional OCEMS at the said
location, within one month.

6 The SPV shall stabilize the CETP so as to achieve the prescribed standard at the final outlet by
30.09.2022 failing which the Board shall be constrained to refuse consent to operate the outlet
& issue closure directions to the member industries & impose Environmental Compensation
wthout any further notice.

!he SPV shall submit the feasibility report for discharge of treated effluent onto land for irngatior
by 25.08.2022.

The officer further brought out that in compliance of directions of the Central
Monitoring Committee (CMC) , CPCB has carried out inspection and monitoring of the Buddha Nallah
and River Sutlej on 02.04.2024. The CPCB nas also carried out inspection of 04 CETPS located at
Ludhiana on 22.04.2024 and issued directions u/s 18(1) (b) of the Water (Prevention and Control of
Pollution) Act, 1974 to the Punjab Pollution Control Board regarding non-compliance of four CETPs
of Ludhiana. The CETP of capacity SO MLD was visited by the team of CPCB and following observations
were made:

During the visit on 22.04. 2024, the CETP was found operational with the flow rate of 46 MlD.
The CETP receives effluent through dedicated underground pipeline and the treatment is

based on Sequential Batch Reactor (SBR ) technology . It was informed to the team that as per
the consent , the CETP is permitted to discharge the treated effluent into Buddha Nallah
twl-ith meets River Sutlej) through underground pipeline from CETP. However, as per the K
issued by MoEF&CC to the CLIP dated 03.05.2013, "the treated wastewater will be useo tor
irrigation" and it is also mentioned in the special terms El conditions that, "There shall be no
discharge into Buddha Nallah".
The consent under the Air Act, 1981 is valid upto 31.03.2026 for the operation of SO MLD
CETP. However, the Authorization under the Hazardous and Other Wastes (Management &
Transboundary Movement) Rules. 2016 was valid till 04.12.2023 and the consent under the
Water Act, 1974 was valid till 22 08 2023. The CETP has not got its consent under the Water
(Prevention & Control of Pollution) Act, 1974 and authorization under the Hazardous & Other
Wastes (Management and Trans-boundary Movement) Rules, 2016 renewed, till date.
It was reported that 110 Dyeing and Printing units have obtained membership from common
effluent treatment plant, it was also informed by the CETP operator that inlet norms for CETP
is not prescribed in the consent

Grab samples were collected from the CFTP during monitoring. The analysis result of samples
collected from CETP outlet reveais tnat BOD 128 mg/’i (Standard: 30 mg/I), COD 382 mg/I
(Standard: 250 mg/I) and Chloride 1713 mg/I (Standard: 1000 mg/I) exceeds the notified
effluent discharge standards for CETP Remaining monitored parameters are within the
prescribed standards.
Grab sample were also collected from the Sequential Batch Reactor ( SBR) tank for MLSS &
MLVSS. The analysis result reveals that the concentration of MLSS: 300 mg/I (Designed value:

5000 mg/I) and concentration of MLVSS: 21S mg/I (Designed value: 4000 mg/I) are less than
the designed values, which indicates the poor operation of the SBR.
The CETP has installed Online Continuous Effluent Monitoring System (OCEMS) at the final
outlet of treated wastewater for the parameters pH, TSS, COD, BOD, with connectivity to
PPCB & CPCB servers. During the visit, the OCEMS was found operational and variation in

OCEMS reading compared w'ith the monitored results - was also reported which indicates the
improper working / validation / calibration of OCEMS system

During the visit, it was observed that the CETP has provided sludge storage facility and
obtained membership from M/s Re-sustainability Limited (M/s Ramky Enviro Engineers
Limited) for disposal of sludge. The CETP had disposed 1597.20 MT sludge during the year
2023-24 through TSDF and further, as pei log book records, about 173 MT was stored in the
premises.
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The SPV is violating the provisions of the Water (Prevention & Control ol Pollution)
Act 1974.

Environmental Engineer, Zonal Office- 2, Ludhiana brought out that in light ol
deficiencies as observed by CPCB team of officers in operation of the CETPs of Ludhiana installed lor
dyeing units during its visit on 22.04.2024, the Central Pollution Control Board has issued directions
u/s L8/l(b) of the Water (Prevention & Control of Pollution) Act, 1974 to the Punjab Pollution Control
Board vide letter no. CPCB/IPC VII/CETP-Ludhiana/3471dated 12.08.2024 to take appropriate action
in the matter including imposition of Environmental Compensation and to ensure that the CETP is
operated ensuring’

a) Operation/ augmentation of the treatment system, appropriately, so as to meet the prescribed
discharge standards and to comply with the disposal condition mentioned in the Environmental
Clearance by MoEF&CC dated 03.05.2013 and 08.12.2014 in the aforesaid 40 MLD. 50 MLD & 15
MLD CETPs. further, to stop discharging of treated effluent into Buddha Nallah from 50 Ml O, 40
MLD & 15 MLD CETPs.

b) With valid consent under the Water Act, 1974/ Authorization under the Hazardous and Other
Wastes (Management & Transboundary Movement) Rules, 2016 form PPCB and comply with a 1 '
the conditions mentioned thereof.

r ) Undertaking regular calibration, maintenance and validation of the OCEMS analysers as per
standard operating procedures/recommendations of the suppliers, so as to ensure generation of
continuous & reliable data.

Vide the said directions dated 12.08.2024, the Punjab Pollution Control Board has
been further directed by Central Pollution Control Board as under:
,i T > > prescribe disposal condition to respective CETPs in accordance with tn< .'nvuonn eni

Clearance by MoEF&CC dated 03.05.2013 & 08.12.2014
b. To prescribe inlet standards for CETP in accordance to the CETP notification dated 01.01.201.6.
c To regularly undertake verification of member industries of the CETP for ensuring propet

operation of PETP/E EP by individual member industry.
Considering the directions issued by the Central Pollution Conti ol Board u/s 18(1) (b)

of the Watei (Prevention and Control of Pollution) Act, 1974 to the Punjab Pollution Control Board
vide letter dated 12.08.2024, notice to issue directions u/s 33-A of the Water ( Prevention & 'Contiol
Of Pollution) Act. 1974 as amended in 1988 was issued to the SPV wilh an opportunity ol personal
hearing before Chairman ul the Board on 13.09.2024 (postponed to IS.09.2024).

Sh. Vivek lindal & Sir G.P . Singh, Directors of SPV (CETP SO MLD) and Sh I.K. Kapila .
Advocate, Hon'ble Supreme Court of India attended the hearing and submitted a written reply which

>" taken on record At first instance, the representatives had shown disagreement with tin
• ••port of the PCB a' light o' assumed technical errors and rt -quf it < r < : rr > nnpling .4
( IP rile iopreseiiiulivi - lurlru‘1 informed that tlu: OCEMS system had been got calibrated

Regarding utilization ol treated wastewater (oi irrigation purposes, - >o proposal was submitted by
the . eprce- ontdlives ol the SPV. It was further informed that the SPV has applied for obtaining consent
to operate under the Water (Prevention & Control of Pollution) Act, 1974 to the Board

During hearing, it was observed by the Competent Authority that the SPV was earlier
anted Environmental Clearance by the MoEF&CC on 03.OS.2013 with a specific condition that then -

ih,i 1 be no discharge into the Buddha Nallah. The SPV is constantly being pursued by the Board in
submit proposal / leasibility report to re-use the effluent onto land for irrigation cis a condition oi
ronsent to operate granted temporarily under the Water (Prevention & Control of Pollution) Act .
19 M as well as In various hearings afforded to the SPV by the Competent Authority / Chairman ol the
Board Rut , the SPV has failed to submit any proposal in this regard and thus the SPV is violating the
provisions of Environmental Clearance obtained from the Ministry of Environment, Forest and

' ate Change, Gocei ; .it of India Even alter the imposition Enviionmental Compensation an< ;
La -in Guarantee tor compliance ol environmental norms, the SPV is still violating the provisions u1

!tu‘ Water (Prevent on & Control of Pollution) Act . 1974 as concluded by the CPCB m if. report
I he representatives of the SPV coUttl not give any saiislactory reply tc this,observations raised by the competent authority during the cour se of hearing.

bnvironinei itai EngineerPunjctb Pollution Control BoarRegional Oftice-113,Ludhiana—
'-I'vasiM
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After detailed deliberation* and hearing the representatives of SPV officers of the
Board ana taking into consideration various factors including the seriousness of the issue, the
Chairman of the Board observed that the objective to restrain the discharge of effluent into Budha
Nallah cannot be achieved except with the issuance of directions. It is a fit case to invoke the
provisions o' section 3B-A of the Water (Prevention and Control of Pollution.) Art, 1974 for issuance
of suitable directions to the SPV operating the CETP of 50 MLD capacity at Tajpur Road, Ludhiana
Hence,, the Chairman of the Board in exercise .of the powers conferred u/s 33-A of the Water
(Prevention and Control of Pollution) Act, 1974 decided to issue the following directions to the SPV
of CFTP of SO MLD capacity :

1. The SPV shall meet with the prescribed discharge standards and to comply with the disposal
conditions mentioned in ihe Environmental Clearance granted by the Ministry of Environment,

i t 11 •; ' n .gf doted 03.05 .'013.

. ! - v ci''. ;naii immediately stop the discharge of effluent from themPol SO MlO'cTm.-.. if, >"•. .
Buddha Nallah or any other surface water body.

Apart from the issuance of directions u/s 33-A of the Water (P> evention and Control o:
Pollution) Act, 1974 to the SPV of 50 MLD CETP as mentioned above, the concerned Environmental
Engineer of Regional Office-3, Ludhiana may also be directed by making endorsement of the above
order to carry out the following actions:

a. To calculate the Environmental Compensation since the start of CETP considering
continued violations being committed by the SPV by way of discharging its effluent into
me Budha Nallah in violation of the conditions of Environmental Clearance granted by
me Ministry of Environment. Forest and Climate Change toy adjusting the pencil ,

amount of ‘he EC already imposed bv the Board and deposited oy the SPV
a. To process the consent application of the SPV pending with th.> Board, invmeoiateiv ot

merits.
:.j petsundily cnsuie tin; compliance of aoovc said decision - and Miomit mpe, .
recommendations without any delay.

You are, therefore, requested to comply with the decisions ol the personal hearing

witnm stipulated per .od and submit compliance report to the Board.

dFor and
Punjab Pollution Control Board

Dated
“It

5Endst. No

A copy of the above is forwarded to the Member Secretary. Central Pollution Control
hoard. Parivesh Bhawan. New Arjun Nagar. Delhi- 110037. for kind information & necessary action.

lease.

mh-.For
Cri{ Punjab Pollution Control BoardX

DatedViTi.Cndst. No....

A copy of Ihe above is forwarded to the Environmental Engineer, Punjab Pollution
. ontrol Board, Regional Officc -3, Ludhiana for information & necessary action.

For anil
Punjab Pollution Control Boardoi

rbmnentai Engineer
Punjab Pcllution Control Roar
Regional Office-Ill, Ludhiana

Envi
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UTTO
PUNJAB POLLUTION CONTROL BOARI)

PUNJAli
'

>S3Vt5J *33*sr

Zonal Oir.cc-ll. F.-648-H. Itnck Side CICU Office,l‘ltnsc-5. Focal Point. Ludhiana
Ph No. 0161-26701-11( mail: scczo2ldhppcb@yahoo.com

.PPCD/SEE/2O-2/LDH/202«/.S3!i<i Read. Dated .No
To

The Chairman,
Punjab Dyers Association 50 MLD CETP Plant,
Backside Central Jail, Tajpur Road,Ludhiana.

Notice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution) Act,
1974 as amended in 1988.

Subject:

Whereas,Punjab Dyers Association (SPV) is operating a Common Effluent Treatment Plant
(CETP) of capacity 50 MLD for treatment of waste water from the cluster of textiles dyeing industries
located at Tajpur Road in Ludhiana.

And whereas, it is mandatory on the part of SPV to install proper and adequate pollution

control devices so as to ensure that the concentration of various pollutants in effluent being discharged

by CETP,confirms to the effluent standards as prescribed by the Board.
And whereas, in compliance of directions of the Central Monitoring Committee (CMC),

CPCB has carried out inspection and monitoring of the Buddha Nallah and River Sutlej on 02.04.2024. The
CPCB has also carried out inspection of 04 CETPS located at Ludhiana on 22.04.2024 and issued directions
u/s 18(l)(b) of the Water (Prevention and Control of Pollution) Act, 1974 regarding non-compliance of

four CETPs of Ludhiana. The CETP of capacity 50 MLD was visited by the team of CPCB and following

observations were made:

1. During the visit on 22.04.2024, the CETP was found operational with the flow rate of 45 MLD. The

CETP receives effluent through dedicated underground pipeline and the treatment is based on

Sequential Batch Reactor (SBR) technology. It was informed to the team that as per the consent, the

CETP is permitted to discharge the treated effluent into Buddha Nallah (which meets River Sutlej)

through underground pipeline from CETP. However, as per the EC issued by MoEF&CC to the CETP

dated 03.05.2013,"the treated wastewater will be used for irrigation" and it is also mentioned in the

special terms & conditions that, "There shall be no discharge into Buddha Nallah".
2. The consent under the Air Act, 1981 is valid upto 31.03.2026 for the operation of 50 MLD CETP.

However, the Authorization under the Hazardous and Other Wastes (Management & Transboundary

Movement) Rules,2016 was valid till 04.12.2023 and the consent under the Water Act,1974 was valid

till 22.08.2023. The CETP has not got its consent under the Water (Prevention & Control of Pollution)

Act,1974 and authorization under the Hazardous & Other Wastes (Management and Trans-boundary

Movement) Rules, 2016 renewed, till date.
3. During visit it was informed to the team that 110 Dyeing and Printingunits have obtained membership

Irom CETP.
4. Further,grab samples were collected from the CETP during monitoring.The analysis result o? samples

collected from CETP outlet reveals that BOD: 128 mg/I (Standard: 30 mg/I), COD: 382 mg/I (Standard:
250 mg/l) and Chloride: 1713 mg/l (Standard: '1000 rnp,/|) exceeds tire notified effluent discharge

standards for CETP. Remaining monitored parameters are within the proscribed standards.
Lnysneer

Punjab Pollution Control - Boar
Regional f Mfic.e-llf, Ludhiana

-
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*'/5. Grab sample were also collected from Ihc Sequential llnltli Reactor (SUM) lank for MI.SS ft MLVSS.
The analysis result reveals that the concentration of MLSS: TOO mg/I(Designer!value: 5000 rng/l) arid

concentration of MI.VSS: 215 mg/l (Designed value: 4000 mg/I) are less than the designed values,
which indicates the poor operation of the SI1R.

6. The CETP has Installed Online Continuous Effluent Monitoring System (OCEMS) at the final outlet of
treated wastewater for the parameters pH,TSS,COD,BOD,with connectivity to PPCB ft CPCIJ servers.
During the visit, the OCEMS was found operational and variation iri OCEMS reading compared with
the monitored results - was also reported which indicates the improper working / validation /
calibration of OCEMS system.

7. During the visit, it was observed that the CETP has provided sludge storage facility and obtained
membership from M/s Re-sustainability Limited (M/s Ramky Enviro Engineers Limited) for disposal of
sludge. The CETP bad disposed 1597.20 MT sludge during the year 2023-24 through TSDF and further,
as per log book records,about 173 MT was stored in the premises.

And whereas, the SPV is violating the provisions of the Water (Prevention & Control of
Pollution) Act, 1974.

And whereas, the matter has been considered by the Competent Authority and it has
been decided to issue notice u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 as
amended in 1988 to the SPV with an opportunity of personal hearing before the Chairman of the Board
and it has been proposed to issue the directions which may include taking legal action against the

responsible persons of the SPV, to impose the appropriate Environmental Compensation based on

polluter pays principle and to adopt the appropriate disposal as mandated iri the Environmental Clerance

issued vide letter dated 03.05.2013.
As such,you are,hereby,given an opportunity to file objections, if any,on the proposed

actions before the Chairman of the Board on13.09.2024 at11:00 AM in his office at Vatavaran Bhawan,
Punjab Pollution Control Board,Nabha Road,Head Office,Patiala, failing which the proposedaction shall

be taken or any other action deemed fit in the matter will be taken without any further notice/
opportunity.

Chairman,Punjab Pollution Control Board

Dated

A copy of the above is forwarded to the Environmental Engineer,Punjab PollutionControl
Board,Regional Office-3,Ludhiana for information & necessary action.He is requested to inform the SPV

regarding date and time of personal hearing and ensure the presence of representative of SPV during

the hearing.

Endst. No..

•Sth'
For and on behalf of

Chairman,Punjab Pollution Control Board

,f”’fr^Kco nfneer“
finv

.
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I The Chao
Punjab Oyer1. Association 50MID CETP Plan!Backside Central jail,

Notice* f

Act. 1974

man,

• x«i. •• - iilakT.ijpur Hoad, Ludhiana
Subject:

& Control of Pollution)to Issue directions u/s
' *1s Amended in lgftg.

rl33- A of the Water (Prevention

Reference: Board's letter no. 5349 dated 29.08.2024 .

Whereas, the SPV was issued notice to issue directions u/s 33-A of the Water

S Control of Pollution) Act, 1974 as amended in 1988 was issued to the SPV with an
opportunity of personal hearing before Chairman of the Board
has been postponed due to some administrative reasons and now re scheduled to be held on
18.09.2024,

{PreventionI
r 13.09.2074, however, the sameon

As such, you are, hereby, given an opportunity to file objections, if any, on the

proposed actions before the Chairman of the Board on 18.09.2024 at 11:00 AM in his office at

Vatavaran Bhavvan,Punjab PollutionControlBoard,Nabha Road,Head Office.Patiala, fading which

the proposed action shall be taken or any other action deemed fit in the matter will be taken without

any further notice/ opportunity.

I

For and on behalf of
Chairman,Punjab Pollution Control Board

Dated,

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board.Regional Office-3, Ludhiana for information & to inform the SPV through e-mail and
telephonically / whatsapp {and keep a receipt) regarding date and time of personal hearing and
ensure the presence of representative of the SPV during the hearing.

4oi|̂Endst.No.

r

Chairman, Punjab Pollution Control Board

i

EnvironirjentaJ Engineer
Punjab Pollution Control Boar
Regional Office-Ill.Ludhiana
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PUNJAB POLLUTION CONTROL BOARD

P U N J A B

Zonal OlTice-ll. H-648-B. Back Side CICU OlTiee. Phase-5, l ocal Point. Ludhiana
I’h .Vo. (ll6 l -2(r ()NIE -mail: seezo2ldhppcb@yahoo.com

Dated ..cdSjafl./cS YNo. PPCB/SEE/ZO-2/LDH/2024/.5^(?5' Regd.
To

The Chairman,
Punjab Dyers Association 50 MLD CETP Plant,
Backside Central Jail, Tajpur Road, Ludhiana.

Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974

as amended in 1988.
Sub:

Whereas, Punjab Dyers Association (SPV) is operating a Common Effluent
Treatment Plant (CETP) of capacity 50 MLD installed for treatment of waste water of the cluster

of textiles dyeing industries located at Tajpur Road in Ludhiana.
And whereas, since the inception and commissioning, the SPV of 50 MLD capacity

is being pursued by the Board from time to time for the compliance of the provisions of
environmental laws especially the Water (Prevention and Control of Pollution) Act, 1974 by way

of issuing notices, requests, reminders and affording of opportunities of hearing before the
Competent Authority. The officers of the Board are also carrying out the monthly monitoring of
the Common Effluent Treatment Plant since the commissioning of the CETP.

And whereas, the SPV was granted consent to operate under Water (Prevention
& Control of Pollution) Act, 1974, vide no. CTOW/Fresh/LDH3/2022/18475759 dated 23.08.2022,

valid upto 22.08.2023 for the treatment of waste water generated from the cluster of textiles
dyeing industries located at Tajpur Road in Ludhiana with following special conditions that :

The SPV shall install and connect the flow meters at individual outlets of industries into
conveyance system and flow meter at inlet / outlet of CETP with the web-based server by
25.08.2022.

2 , The SPV shall complete the construction work of hazardous waste storage room at site by
25.08.2022.
The SPV shall submit the feasibility report to reuse treated effluent onto land for irrigation by
25.08.2022.
The SPV shall ensure that there is no overflow from the manholes in the conveyance system
of CETP 50 MLD at any locations.
The SPV shall construct a proper outlet before discharge into Budha Nallah, from where
effluent sample con be collected, within 10 days and also install one set of additional OCEMS
at the said location, within one month.

6. The SPV shall stabilize the CETP so as to achieve the prescribed standard at the final outlet by
30.09.2022 failing which the Board shall be constrained to refuse consent to operate the
outlet & issue closure directions to the member industries & impose Environmental
Compensation without any further notice.
The SPV shall submit the feasibility report for discharge of treated effluent onto land for
irrigation by 25.08.2022.

And whereas, the officer further brought out that in compliance of directions of
the Central Monitoring Committee (CMC), CPCB has carried out inspection and monitoring of the
Buddha Nallah and River Sutlej on 02.04.2024. The CPCB has also carried out inspection of 04
t.ETPS located at Ludhiana on 22.04.2024 and issued directions u/s 18(l) (b ) of the Water
(Prevention and Control of Pollution) Act, 1974 to the Punjab Pollution Control Board regarding

visited by th^qvlpronfnc ntaJ Enctnccr
Punjab Pollution Control Boar
Regional Office-Ill,Ludhiana.

Page 1of 4
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non-compliance of four CETPs of Ludhiana. The CETP of capacity 50 MLD was
of CPCB and following observations were made:
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1. During the visit on 22.04.2024, the CETP was found operational with the flow rate of 46
MLD. The CETP receives effluent through dedicated underground pipeline and the
treatment is based on Sequential Batch Reactor (SBR1 technology. It was informed to the
team that as per the consent, the CETP is permitted to discharge the treated effluent into
Buddha Nallah (which meets River Sutlej) through underground pipeline from CETP
However, as per the EC issued by McEFSCC to the CETP dated 03.05. 2013, "the treated
wastewater will be used for irrigation" and it is also mentioned in the special terms &
conditions that, "There shall be no discharge into Buddha Nallah".

2. The consent under the Air Act, 1981 is valid upto 31.03.2026 for the operation of 50 Mi.D
CETP. However, the Authorization under the Hazardous and Other Wastes (Management
& Transboundary Movement ) Rules. 2016 was valid t>H 04 12.2023 and the consent under
the Water Act , 1974 was valid till 22.08.2023. The CETP has not got its consent under the
Water (Prevention & Control of Pollution) Act, 1974 and authorization under the
Hazardous & Other Wastes (Management and Trans-boundary Movement) Rules, 2016
renewed, till date

3. It was reported that 110 Dyeing and Printing units have obtained membership from
common effluent treatment plant, it was also informed by the CETP operator that inlet

norms for CETP is not prescribed in the consent.
4 Grab samples were collected from the CETP during monitoring. The analysis result of

samples collected from CETP outlet reveals that BOD: 128 mg/I(Standard: 30 mg/I),COD

382 mg/I (Standard: 250 mg/I) and Chloride: 1713 mg/I (Standard: 1000 mg/I) exceeds the

notified effluent discharge standards for CETP. Remaining monitored parameters are

within the prescribed standards
5. Grab sample were also collected from the Sequential Batch Reactor (SBR ) tank for MISS

& MLVSS. The analysis result reveals that the concentration of MESS: 300 mg/I (Designed

value: 5000 mg/I) and concentration of MLVSS: 215 ir.g/l (Designed value: 4000 mg/I) a^e

less than the designed values, which indicates the poor operation of the SBR.
6 The CETP has installed Online Continuous Fffluent Monitoring System (OCEMS) at the final

outlet of treated wastewater for the parameters pH, TSS, COD, BOD, with connectivity to

PPCB & CPCB servers. During the visit, the OCEMS was found operational and variation in

OCEMS reading compared with the monitored result ', was also reported which indicates

the improper working / validation / calibration of OCEMS system.

7 During the visit, it was observed that the CETP has provided sludge storage facility and

obtained membership from M/s Re-sustainability Limited (M/'s Ramky Enviro Engineers

Limited) for disposal of sludge. The CETP had disposed 3 597.20 MT sludge during the year

2023-24 through TSDF and further, as per log book records, about 173 MT was stored in

the premises.
And whereas, the SPV is violating the previsions of the Water (Prevention &

Control of Pollution) Act, 1974.
And whereas, Environmental Engineer, Zonal Office-2, Ludhiana brought out that

in light of deficiencies as observed by CPCB team of officers in operation of the CETPs of Ludhiana

installed for dyeing units during ;ts visit on 22.04.2024, the Central Pollution Control Board has

issued directions u/s 18/1(b) of the Water (Prevention & Conti ol of Pollution) Act, 1974 to the

Punjab Pollution Control Board v.dr letter no. CPCB/IPC-VII/CETP-Ludhiana/3471 dated

12.08.2024 to take appropriate action in the matter including imposition of Environmental

Compensation and to ensure that the CETP is operated ensuring:

a) Operation/ augmentation of the treatment system, appropriately, so as to meet the

prescribed discharge standards and to comply with the disposal condition mentioned in the

Environmental Clearance by MoEF&CC dated 03.05.2013 and 08.12.2014 in the aforesaid 40

MLD, 50 MLD & 15 MLD CETPs. further , to stop discharging of treated effluent into Buddha

Nnilch from 50 MLD. 40 MLD & 15 MLD CETPs.

Page 2 of 4
^

_̂ X

Enviromnerjtai Engineer
Punjab Pollution Coniroi Boar
Regional Office-!I!,Ludhiana
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' b) With valid consent under the Water Act,1974/ Authorization under the Hazardous and Other
Wastes (Management & Transboundary Movement) Rules, 2016 form PPCB and comply with
all the conditions mentioned thereof.

c) Undertaking regular calibration, maintenance and validation of the OCEMS analysers as per
standard operating procedures/recommendations of the suppliers, so as to ensure generation
of continuous & reliable data.

And whereas, vide the said directions dated 12.08.2024, the Punjab Pollution
Control Board has been further directed by Central Pollution Control Board as under:
a. To prescribe disposal condition to respective CETPs in accordance with the Environmental

Clearance by MoEF&CC dated 03.05.2013 & 08.12.2014.
b. To prescribe inlet standards for CETP in accordance to the CETP notification dated

01.01.2016.
c. To regularly undertake verification of member industries of the CETP for ensuring proper

operation of PETP/ETP by individual member industry.
And whereas, considering the directions issued by the Central. Pollution Control

Board u/s 18(1) (b) of the Water (Prevention and Control of Pollution) Act, 1974 to the Punjab
Pollution Control Board vide letter dated 12.08.2024, notice to issue directions u/s 33-A of the
Water (Prevention & Control of Pollution) Act, 1974 as amended in 1988 was issued to the SPV
with an opportunity of personal hearingbefore Chairman of the Board on 13.09.2024 (postponed
to 18.09.2024).

And whereas, Sh. Vivek Jindal & Sh. G.P. Singh, Directors of SPV (CETP 50 MLD)
and Sh. I.K. Kapila, Advocate,Hon'ble Supreme Court of India attended the hearing and submitted
a written reply which was taken on record. At first instance, the representatives had shown
disagreement with the technical report of the CPCB in light of assumed technical errors and
requested for resampling of the CETP. The representatives further informed that the OCEMS
system had been got calibrated. Regarding utilization of treated wastewater for irrigation
purposes,no proposal was submitted by the representatives of the SPV'. It was further informed
that the SPV has applied for obtaining consent to operate under the Water (Prevention & Control
of Pollution) Act,1974 to the Board.

And whereas, during hearing, it was observed by the Competent Authority thatthe SPV was earlier granted Environmental Clearance by the MoEF&CC on 03.05.2013 with aspecific condition that there shall be no discharge into the Buddha Nallah. The SPV is constantlybeing pursued by the Board to submit proposal / feasibility report to re-use the effluent ontoland for irrigation as a condition of consent to operate granted temporarily under the Water(Prevention & Control of Pollution) Act, 1974 as well as in various hearings afforded to the SPVbv the Competent Authority / Chairman of the Board. But, the SPV has failed to submitproposal in this regard and thus the SPV is violating the provisions of Environmental Clearanceobtained from the Ministry of Environment, Forest and Climate Change, Government of India.Even after the imposition Environmental Compensation and Bank Guarantee for compliance ofenvironmental norms, the SPV is still violating the provisions of the Water (Prevention & Controlof Pollution) Act, 1974 as concluded by the CPCB in its report.
And whereas, the representatives of the SPV could not give any satisfactory replyto the observations raised by the competent authority during the course of hearing.
And whereas, after detailed deliberations and hearing the representatives of SPV,officers of the Board and taking into consideration various factors including the seriousness ofthe issue, the Chairman of the Board observed that the objective to restrain the discharge ofeffluent into Budha Nallah cannot be achieved except with the issuance of directions. It is a fitto invoke the provisions of section 33-A of the Water (Prevention and Control of Pollution) MAct, 1974 for issuance of suitable directions to the SPjV operating the CETP of 50 MLD capacity atTajpur Road, Ludhiana. Hence, the Chairman of 'tfife'6efard in exercise of the powers confe^ijdi-onttietllcti Engineer

PunjabPollution Control Boar
Regional Office-Ill,Ludhiana
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u/s 33-A of the Water (Prevention and Control of Pollution) Act. 1974 decided to issue the
following directions 10 the SPV of CETP of 50 MLD capacity:
1 The SPV shall meet with the prescribed discharge standards and to comply with the disposal

conditions mentioned In the Environmental Clearance granted by the Ministry of Environment ,

Forest and Climate Change dated 03.05.2013.

2. The SPV shall immediately stop the discharge of effluent from the CETP of 50 MLD capacity
into Buddha Nallah or any other surface water body.

And whereas, the proceedings of the hearing were conveyed to the industry vide
no. 5795-95 dated 25.09.2024.

Now, therefore, the Competent Authority of the Punjab Pollution Control Board,

In exercise of the powers conferred upon it u/s 33-A of the Water (Prevention & Control of

Pollution) Act, 1974 as amended in 1988, issues the following directions:
1. That, ti-.e SPV shall meet with the prescribed discharge standards and to complv with < v -

disposal conditions mentioned in the Environmental Clearance granted by the Ministry c!
Environment, Forest and Climate Change dated 03.05.2013.

2. That, the SPV shall immediately stop the discharge of effluent from the CETP of 50 MI.D

capacity into Buddha Nallah or any other surface water body.
In case of failure to comply with the above said directions, you are liable for action

u/s 41 of the Water (Prevention and Control of Pollution) Act 1974 as amended in 1988.

For an
unjab Pollution Control 8oarri

Dated cdS'lO.^ •Endst. No.

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office-3, Ludhiana for information and necessary action. He is also

directed to submit report regarding effective compliance of above said directions,within 3 davs
positively.

aPunjab Pollution Control Board

Environmental Engineer
Punjab Pollution Control Boar
Regional Office-Ill, Ludhiana
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Notice to issue directions u/s 33-A of the Water (Prevention & Control of
Pollution) Act, 1974 as amended in 1988.

No. PPCH/SEE/ZO -.2 /IDH/7024/. Koiid.
I r »

I he Chairman,
Punjab Dyers Association 50 MLD CETP Plant ,
backside Central Jail, Tajpur Road, Ludhiana.

Subject :

Whereas, Punjab Dyers Association (SPV) is operating a Common Effluent
licatment Plant (CETP) of capacity 50 MLD for treatment of waste water from the cluster ol
textiles dyeing industries located at Tajpur Road in Ludhiana.

And whereas, it is mandatory on the part of SPV to install proper and adequate
pollution control devices so as to ensure that the concentration of various pollutants in effluent
being discharged by CE fP, confirms to the effluent standards as prescribed by the Hoard.

And whereas, in compliance of directions of the Central Monitoring Committee
(CMC), CPCB has carried out inspection and monitoring of the Buddha Nallah and River Sutlej on
02.04 2024 . The CPCB has also carried out inspection of 04 CETPs located at Ludhiana on
22.04.2024. lhe CETP of capacity 50 MLD was visited by the team of CPCB and following,

obsei vations were made:
1 During the visit on 22.04 .2.024, the CETP was found operational with the (low rate of 4(> MID

The CETP receives effluent through dedicated underground pipeline and the treatment is
based on Sequential Batch Reactor (SBR) technology. It was informed to the team that as per
the consent, the CETP,,is permitted to discharge the treated effluent into Buddha Nallah
(whii h meets River Sutlej) through underground pipeline from CETP. Howevei, .is per the i i

issued by MoEF&CC to the CETP dated 03.05.2013, "the treated wastewater will he used h»
irrigation” and it is also mentioned in the special terms & conditions that . " Ihere shall be n< .
discharge into Buddha Nallah".

2 The consent under the Air Act, 1981 is valid upto 31.03.2026 for the operation ol 50 Ml D
CETP. However, the Authorization under the Hazardous and Other Wastes (Management > <

Transboundary Movement) Rules, 2016 was valid till 04.12.2023 and the consent undo ttu*

Water Act, 1974 was valid till 22.08.2023. The CETP has not got its consent under the Wnlei
(Prevention & Control of Pollution) Act, 1974 and authorization under the Hazardous & Other
Wastes (Management and Trans-boundary Movement ) Rules, 2016 renewed, till date.

3. During visit it was informed to the team that 110 Dyeing and Printing units have obtained
membership from CETP.

4 further, grab samples were collected from the CETP during monitoring. The analysis result of
spies collected from CEIP outlet reveals that BOD: 128 mg/l (Standard: 30 m / ' /l ! , ( OD: 387

mg/l (Standard: 250 mg/l) and Chloride: 1713 mg/l (Standard: 1000 mg/l) exceeds the notified
diluent discharge standards for CETP. Remaining monitored parameters are within tin
prescribed standards.

' .mb sample were also collected from the Sequential Batch Reactor (SBR ) tank fur MISS 8,
Ml VS5. The analysis result reveals that the concentration of MLSS: 300 mg/l (Designed value:
‘>000 mg/l) and concentration of MLVSS: 215 mg/l (Designed value: 4()n0 mg/l) are less than
the designed values, which indicates the poor operation of the Still.
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,. |in* till' h,i . in',i,illt'il ( lullin' t tml imutn -. I lllni'iil Monitnilng '»V,,,,|n ( f )( * M ) '•* * ffMl

I’llllrl I > 1 III1.Ill'll W.l',1i 'W.llI'l It tl IIII* IMl.mil ' Irr. |ll I, I Vi, l I 111, HOI), Willi ( Outlet llVtly III

I ' i ’i H ft i |'i |i M •ivi i '. 11111 Hif • tin- vlMl, llic Ol I M'I w.r. found opor.'illo/hil .uirj variation m

I will) ilif nioiilfoii'«l ii'Mill '. w.r. .il'.o ii'|ioiIi'iI wlmli indicates Hu.
. I '1 1 M'iII'.1111111 II•1111 >.11 I'l

Mti|t < working / Viilul.itfun / 1 iililu.itlim ol t )( I MS '.y.li'm.

I >in in) - llii' vi .it it vvti . iill*.cl veil lli.il llic ( I 11' lim. |» » f ivlcli'il sludge storage lurdily .mil

i'1'l.uni'll mi'iiilii'i '.lu|i h u m Ivl/ '. Ill1 '.ii'.l.ilimlilllly I nulled (M/s Kumky I nviro logineers
I mull'll) Ini 111 | 11 ul '.It itl|*i- I lie ( I II’ h.nl disposed ISO /VO Ml sludge during llic yc.ir

t I lhuui);h IMU ,nul luilim, ,e. pci lug book rrruids, almiil I / I MI was stored In lilt*

pi onuses
And wlu'ic.i'.. llic SPV w.i‘. found violating llic provision1, ol llic Water (Prevention

ft i .'iiiiul nl ISillulinn) At I , I ' t / T
And wlil'ic.i'.. In light ul didit lent it", as obsoi vod liy ( I'l II team of officers in

operation ul llic 11 ll's ol I iidlu.in.i Installed loi dyeing units elm in/*, its visit on 77.04.20/4, llic
lei'ti .il Pollullun loutiol Ho,ml lias Issued dlretlions u/s 1K/1(1) ) of the Water (Prevention ft
i nnluil nl Pnllulitin) Ail , 19 / 4 in llic Ptinj.il > Pollution Control Hoard vide letter no. CPCB/lf’C-

\ ll il IP I udlii.in.i/ M / 1 d,iicd 1 / .OH /0/4 in lake appropriate action in the matter including
imposition ul I nviionmciti .il ( umpens.illon and to ensure that ther Cl fP is operated ensuring:
•d l'peialinn/ augmentation ul the treatinenl syslein, appropriately, so as to meet (lie

I’i escribed 'list hat go stand.mis and to comply witli the disposal condition mentioned HI the
I nvlionnienl.il l le.irance hy Mol I ftCC dated 03.0!) /013 and 08.1/ . /014 in the aforesaid 4(/
Ml I'i, Ml Ml I ) ft l ', Ml I) Cl I I’s . I uillier, to stop discharging ol treated effluent into Buddha
Nullah hum ',() Ml l >, 40 Ml I ) ft IS Ml I) (. 1. IPs .

b) Witli valid ioiisent under the Water Act , 1974/ Authori/atlon under the Hazardous and Other
Wastes (Management ft 11 .msboundary Movement ) Kules, /010 loriri PPCB and comply with
all the t ondittons mentioned thereof .

) Undeit .iking regul.u calibration, maintenance and validation of llic OCTMS analysers as per
st .uul.iid operating procecluies/reconimendatlons ol the suppliers, so as to ensure

I’l generalion ol continuous ft leliahle dala.
Ami whereas, Pun|ah Poliulion Control Hoard was directed by the Central

Pollution ( onliol Hoard as under:

a lo piesciibc disposal condition lo respective (.1 IPs in accoidance with the I nvhonmental
Clearance hy Mol I ftCT dated 03.0!../013 ft OH. 1 / . /014 .

I. to prescribe inlet standards tor CLIP in accordance to the CETP notification dated
01.0I /O16.

« lo regularly undertake verification of member industries of the CETP for ensuring proper
operation of PI IP/I IP hy individual member industry

And whereas, considering the directions issued by the Central Pollution Control
Hoard u/s 18( 1 ) (l> ) ol tl.e Water (Prevention and Control of Pollution) Act , 1974 to the Punjab
Pollution Control Board vide letter dated 1/.08. /024, notice to issue directions u/s 33-A of the
Water (Prevention ft Control ol Pollution) Ad, 1974 as amended in 1988 was issued to the SPV
.villi an opportunity of personal hearingbefore Chairman ol the Board on 13.09.70/4 (postponed
m 1H 0*1.70/4), wherein the Chairman ol the Hoard In exercise ol the powers conferred u/s 33 A

Wale. {Prevention and Control ol Pollution) Ad, 19/4 decided lo issue the following
.lirci time, lo lliu SPV of ( I 11’ ul SO MlI) capacity:

II,.. SPV shall meet will, tile prescribed discharge standards and to comply with the disposal
ronditions mentioned In the Environmental Clearance granted by the Ministry ol

I iivirornneiit, I oresl and ( lintato Change dated 03.OS,2013.

the SPV shall immediately stop the discharge ol eflluoni bom the CL IP ol SO Ml I) capacity

into Hiiddlt.l Nall.ill nr any otliei suilar e water body.

V
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,S, iictordinp.ly, directions u/s 33 Aof the Water (Prevention >4
o ution) Act, 1974 w,is issued to the SPV vide Board's letter no. 5805 dated 25.09.2024.

And whereas, the SPV was again directed by the Regional Office of the Board to
comply with above said directions of the Competent Authority of the Board. Also, a copy of the
above said directions was delivered to the SPV through special messenger. However, as reported
by the Regional Office- 3. Ludhiana of the Board the SPV is not complying with the directions
issued to it u/s .13 A of the Water (Prevention & Control of Pollution) Act, 19 /4 and is discharging
its effluent into Buddha Nallah, Thus, the SPV is violating the conditions of the Cnvironment.il
Clearance granted by the Ministry of Environment,Forest and Climate change dated 03.05.7017.
and directions u/s 33- A of the Water (Prevention & Control of Pollution) Act, 1974.

And whereas, the matter has been considered by the Competent Authority and it

has been decided to issue notice u/s 33-A of the Water (Prevention & Control of Pollution) Act ,

19 / 4 as amended in 1.988 to the SPV with an opportunity of personal hearing before the

Chairman of the Board and it hasbeen proposed to issue the directions which may include (Tos

of the operations of the CETP, issuing directions to the member units of the CEfP to close down

their operations, imposition of EC due to damage caused to the environment and taking legal

action against the responsible persons of the SPV.
As such, you are, hereby, given an opportunity to file objections, if any, on the

proposed actions before the Chairman of the Board on 29.10.2024 at 11:00 AM in his office al

Vatavaran Bhawan, Punjab Pollution Control Board, Nabha Road, Head Office, Patiala, failing

which the proposed action shall be taken or any other action deemed fit in the matter will be

taken without any further notice/ opportunity.

Control

m '

For and on behalf of

Chairman, Punjab Pollution Control Board

ahajS'lTo7/) DatedEndst. No.
A copy of the above is forwarded to the Environmental Engineer,Punjab Pollution

Control Board, Regional OHce-3, Ludhiana for information & necessary action. He is requested

to inform the SPV regarding date and time of personal hearing and ensure the presence o‘
representative of SPV during the hearing. He is also requested to attend the hearing and give

of compliance made by SPV w.r.t directions issued by the Board and the
the latest status
operational status of all member units of SPV well before the hearing.

For and on behalf of
Chairman,Punjab Pollution Control Board

&nvtrormlenid» fcr 1

Punjab Pollution Control \ 'm?
Regional Office-111. LtulliiWf&

I’,n?e 3 ol 3
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Ihr - Chairman,
Dyer. Asocialion SO MID CE TP Plant,

Ha< Aide (.entr.il lail, fajpur Road, l ucJhinna

Notice to issue directions u/s 33- A of the Water (Prevention & Control of
Pollution) Act, 1974 as amended in 1988.

Sunicct

Whereas, the Punjab Dyers Association (PDA ), a Special Purpose Vehicle (SPV) is
’r.nnsihte for the establishment, up-gradation, operation and maintenance of 50 MLD CETP:"- r treatment of waste water from the cluster of textiles dyeing industries located at Tajptr

;, r.->d in Ludhiana and has been operational since June,2022.
And whereas, it is mandatory on part of the SPV to obtain the 'consent to

lablish’ (NOC ) u/s 25/26 of the Water (Prevention &Control of Pollution) Act, 1974 and u / s 21.'- .i (Prevention & Control of Pollution) Act, 1981.
And whereas, it is also mandatory on part of the SPV to obtain the consent to

- - at '.- an outlet u/s 25/26 of the Water (Prevention &Control of Pollution) Act, 1974 f -.
' Charge of trade effluent from its premises.

And whereas, it is mandatory on the part of SPV to complv with the conditions of
the environmental clearance and the environmental norms prescribed by the MoEF&CC, Govt
of India, as v/ell as by the Punjab Pollution Control Board.

And whereas, the SPV was granted Environmental Clearance by the Ministry of
i n.Tonment, Forest and Climate Change vide letter no. F.No.l0-92/2010-IA.III dated
C 3.GS.2013 for establishment of Common Effluent Treatment Plant of capacity 117 MLD for
’'eatment of trade effluent of cluster of dyeing units of Ludhiana subject to the specific
condition that "there will be no discharge in the Buddha Nallah.

And whereas, the matter regarding the release of grant-in-aid to the SPV
considered by the MoEF&CC, Govt , of India in its appraisal committee on 11.10.2019 in which

>r„nt in aid wad approved to the SPV by the MoEF&CC, Govt , of India, subject to following

. •

( ,

' • t .'jf'.'Gny

4 PDA will operate the CETP to comply with the parameters as proposed in the DPR
and <r,per the under’along submitted to the Punjab Pollution Control Board.
PDA will install suitable tertiary treatment unit with the CETP to achieve effluent
discharge standards of BOD 10 mg/I and COD 50 mg/I at their own cost within six
months' time of commissioning and not later than December, 2020.
Ihe CHP will not discharge its effluent into Budhha Nallah and it will reuse either
into the bach process or irrigation by laying their own network at their own cost.

And whereas, the SPV was granted Consent to Establish (NOC) for setting up of
tin- ( ELP on 10.06 2014 naving validity upto 09.06.2016. The said validity was extended from
time to time. The SPV, after expiry of the previous Consent to Establish again obtained fresh
HOC from the Board vide no CTE/Fresh/LDH3/2021/16675058 dated 16.11.2021 having validity
upto 31 03.2022 The NOC was granted/ extended subject to suitable conditions and the special
i i.nd.tiom, relevant HI the subject cited matter are reproduced as under

• There shall be no discharge into the Budha Nallah.
• ihe larmers sluil be made aware that the water supplied to them is treated effluent.

in

1
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i’.i.ini m .ml li.nl to he rstriulrtl m ,my utliri guidelines pirstt'ihrd liy llir
'•’..Ur vn'u'iitmiMit vii I'tinj.ihI'ollution Control llo.itcl m .my ulliri concerned np.oncy.

\n.i wlirir.is Hi,' si’V was granted Consent to Operate (CIO) liy Iho Board iirnlrr
d'ii'\ i'otion .ind Conno|ol I'ollulion) Art . I‘)M vide no. t IOW/ I rcv.li/ 11)11.1/ 7022/
''.'H'.i CS 70.'.' which I'.ot i'\piioil on 72/08/7021. llir s.iid consent was granled

'' ‘ "v K'' 'hs.h.ugo ol ii.nle olIlni'nt into the lUidh.i Nallah with following spcctctl
• it oil' toles.int with the subject cited

•''' St V 'lull submit the feasibility report to reuse treated effluent onto land fminijt.ition t'\ .'.VOS..'077.
ie S, \ 'hall ensure that there is no overflow from the manholes in the conveyance

s\ s.em ot r i l l' of SO MIT) capacity at any location.
i r.e S! \ shall stabilise the CLIP so as to achieve the prescribed standards at the final
ouect ev 30.09..1022 failing which the Board shall bo constrained to refuse the consent
,o operate tho outlet S; issue closure directions to the member industries & impose
Emironmentnl Compensation without any further notice.

And whereas, the Punjab Pollution Control Board is monitoring the SPV since the
.•ate of As inception. The CETP is not meeting with the standards prescribed in the DPR of the
oiojcct The project is also not meeting with the standards prescribed by the Ministry of
Environment. Forest and Climate Change.

And whereas, the Punjab Pollution Control Board has been issuing notices to the
v". for the various non-compliance including stoppage of discharge into Buddha Nallah and
c- icvement of standards as mentioned in the DPR submitted to the MoEF&CC, Govt, of India '. •lie obtaining grant-in-aid as well as the standards for textile industries and CETPs as notified

c. the MoEPS.CC.Govt, of India on 01.01.2016.
And whereas, due to above said non compliances by the SPV and also due to

non-achievement of prescribed standards, the Punjab Pollution Control Board has imposed
Environmental Compensation on the SPV.

And whereas, due to the above said non-compliances the Consent to operate
CTO! under the Water (Prevention & Control of Pollution) Act, 1974 applied by the SPV

rofUSed by the Board vide no. CTOW/ Renewal/ LDH3/ 2024/ 23440371 dated 27.02.2024.
And whereas, in compliance of directions of the Central Monitoring Committee

CMC). CPCB has carried out inspection and monitoring of the Buddha Nallah and River Sutlej
on 02 04 2024. The CPCB also carried out inspection of the CETP of capacity 50 MLD on
•;04.2024 and following observations were made:
1 During the visit on 22.04.2024, the CEIP was found operational with the flow rate of 46

MID The CETP receives effluent through dedicated underground pipeline and the
treatment is based on Sequential Batch Reactor (SBR) technology. It was informed to the

• Ihi- spy

• ”ne; i\ hi.Ii

manor:

was

2

Environmental Engineer
Punjab Pollution Control Boar
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team thnt ns per rhe
Buddha Nnllah [which
However.

consent, the CETP is permitted to discharge the treated effluent into
meets River Sutlej) through underground pipeline from CETP.

as per the EC issued bv MoEF&CC to the CETP dated 03.05.2013, “the treated
''.aMewater will be used for irrigation" and it is also mentioned in the special terms S.

i',.i.ion> that 1here shall he no discharge into Buddha Nnllah"
'•he consent under the Air Act IDS1 is valid upto 31.03.2026 lor the operation of 50 MID
S '- ' I However , the Authorization under the Hazardous and Other Wastes (Management X.
Trnnsboundary Movement ) Rules, 2016 was valid till 04.12.2023 and the consent under the
Water Act. 1974 was valid till 22.0S.2023. The CETP has not got its consent under the Water
(Prevention & Control of Pollution) Act, 1974 and authorization under the Hazardous S.
Other Wastes (Management and Trans-boundary Movement) Rules, 2016 renewed, til!
date.
lining V|S't it was informed to the team that 110 Dyeing and Printing units have obtained
membership from CETP.

-I rurther, grab samples were collected from the CETP during monitoring. The analysis result
of samples collected from CETP outlet reveals that BOD: 12S mg/I (Standard: 30 mg/I), COD
3S2 mg/l (Standard: 250 mg/I) and Chloride: 1713 mg/I (Standard: 1000 mg/I) exceeds the
notified effluent discharge standards for CETP.Remaining monitored parameters are wulm-
the prescribed standards.

5 Grab sample were also collected from the Sequential Batch Reactor (SBR) tank for MISS X
MIVSS. The analysis result reveals that the concentration of MESS: 300 mg/l (Designed
value: 5000 mg/l) and concentration of MLVSS: 215 mg/l (Designed value: 4000 mg/l) are

less than the designed values, which indicates the poor operation of the SBR.
5 The CETP has installed Online Continuous Effluent Monitoring System (OCEMS) at the final

outlet or treated wastewater for the parameters pH, TSS, COD, BOD, with connectivity to

PPCB & CPCB servers. During the visit, the OCEMS was found operational and variation in

OCEMS reading compared with the monitored results - was also reported which indicates
the improper working / validation / calibration of OCEMS system.

~ During the visit, it was observed that the CETP has provided sludge storage facility and
obtained membership from M/s Re-sustainability Limited (M/s Ramky Enviro Engineer
Limited) for disposal of sludge. The CETP had disposed 1597.20 MT sludge during the yeai

2023-24 through TSDF and further, as per log book records, about 173 MT was stored in the

premises.
kr And whereas, the SPV was found violating the provisions of the Watei
( Prevention & Control of Pollution) Act, 1974.

And whereas, in light of deficiencies as observed by CPCB team of officers in

operation of the CETPs of Ludhiana installed for dyeing units during its visit on 22.04.2024, the. •

Central Pollution Control Board has issued directions u/s lS/l(b) of the Water (Prevention &
Control of Pollution) Act, 1974 to the Punjab Pollution Control Board vide letter no. CPCB/IPC
Vli/CETP -Ludhiana/3471 dated 12.08.2024 to take appropriate action in the matter including
imposition of Environmental Compensation and to ensure that the CETP is operated ensuring:
a ) Operation/ augmentation of the treatment system, appropriately, so as to meet the

prescribed discharge standards and to comply with the disposal condition mentioned in th..-
Environmental Clearance by MoEF&CC dated 03.05.2013 and 08.12.2014 in the aforesaid 40
MID, 50 MLD & 15 MLD CETPs. Further, to stop discharging of treated effluent into Buddha
Nailah from 50 MLD, 40 MLD & 15 MLD CETPs.

b) With valid consent under the Water Act, 1974/ Authorization under the Hazardous and
Other Wastes (Management & Transboundary Movement) Rules, 2016 form PPCB and
comply with all the conditions mentioned thereof.

rv
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and validation of the OCEMS analysers as
standard operating procedures/recommendations of the suppliers, so as to ensure
generation of continuous & reliable data.

And whereas, Punjab Pollution Control Board was directed by the Central
Pollution Control Board ns under:
< >. To prescribe disposal condition to respective CETPs in accordance with the Environmental

Clearance by MoEF &CC dated 03.05.2013 & 08.12.2014.
b. To prescribe inlet standards for CETP in accordance to the CETP notification dated

01.01.2016.

r ) Undertaking regular calibration, maintenance

r To regularly undertake verification of member industries of the CETP for ensuring proper
operation of PETP/ETP by individual member industry.

And whereas, considering the directions issued by the Central Pollution Control

1’ ill ^ t,1G Water (Prevention and Control of Pollution) Act, 1974 to the Punjab
o ution Control Board vide letter dated 12.08.2024, notice to issue directions u/s 33-A of the

cvention & Control of Pollution) Act, 1974 as amended in 1988 was issued to the SPV
with an opportunity of personal hearing before Chairman of the Board on 13.09.2024
(postponed to 18.09.2024), wherein the Chairman of the Board in exercise of the powers
conferred u/s 33-A of the Water (Prevention and Control of Pollution) Act, 1974 decided to
issue the following directions to the SPV of CETP of 50 ML0 capacity:

The SPV shall meet with the prescribed discharge standards and to comply with the disposal
conditions mentioned in the Environmental Clearance granted by the Ministry of
Environment, Forest and Climate Change dated 03.05.2013.

2. The SPV shall immediately stop the discharge of effluent from the CETP of 50 MLD capacity
into Buddha Nallah or any other surface water body.

And whereas, accordingly, directions u/s 33-A of the Water (Prevention &
Control of Pollution) Act, 1974 was issued to the SPV vide Board's letter no. 5805 dated
25.09.2024

1.

And whereas, the SPV was again directed by the Regional Office of the Board to
comply with above said directions of the Competent Authority of the Board. Also, a copy of the
above said directions was delivered to the SPV through special messenger. Ftowever. as
reported by the Regional Office-3, Ludhiana of the Board the SPV is not complying with the
directions issued to it u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and is
discharging its effluent into Buddha Nallah. Thus, the SPV is violating the conditions of the
Environmental Clearance granted by the Ministry of Environment, Forest and Climate change
dated 03.05.2013 and directions u/s 33-A of the Water (Prevention & Control of Pollution) Act,
1974.
i And whereas, accordingly, notice to issue directions u/s 33-A of the Water

(Prevention & Control of Pollution) Act,1974 as amended in 1988 was issued to the SPV with an
opportunity of personal hearing before the Chairman of the Board on 29.10.2024 postponed to

19.11.2024.
And whereas, in the meantime, the SPV filed an appeal in the Hon'ble NGT

against the direction issued by the Board u/s 33-A of the Water (Prevention & Control of

Pollution) Act, 1974.
And whereas, the said matter came up for hearing on 04.11.2024. The relevant

part of the order is reproduced as under:
"12. Pressing the prayer for interim relief Learned Counsel for the appellant has

submitted that impugned orders will result in shutting down all the industries connected

with the CETP in question. Considering the circumstances of the case we direct thot till the

next dote of hearing no coercive steps in pursuant to the impugned order will be taken

subject to compliance of environmental norms and clearance conditions.

4
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j

J 3. PPCliW ,l ducted to produce the
impugned order,."

original record along with a copy thereofconcerning t0 po^mg of the/

And whereas,
And

rhn" lhat the SPV vide
before the Hon'ble NGl
K scheduled

no one from the SPV attended the hearing.wlu reas, Environmental Engineer, Zonal Office-2, Ludhiana apprised the
c-nriail dated 18.11. 2024 informed that they had already filed appeal
against the directions issued by the Board and the next date of heamt:

on 02 !2.2024. SPV further requested that the advocate who had to represent
'"alter before the chair was not available on 19.11.2024 and thus requested to afford thedate of hearing to the SPV after 02.12.2024.

then

And whereas, after detailed deliberations and considering the material facts of
d'i case and also the on- going appeal pending in the Hon'ble NGT, the Chairman of the Board
d dcrl that the SPV shall be afforded another opportunity of hearing after 02.12 2024.

And whereas, the SPV of 15 MID CLIP approached the Hon'ble NGT against the
ordei dated 26.09 2024 passed by the Board issuing directions u/$ 33 -A of the Water Act, 1974
restricting discharge of the CETP into Buddha Nallah. The matter came up for hearing before
the Hon'ble NGT on 09.12.2024 and the orders have been uploaded on the website of the
Hon'ble NGT on 16.12.2024. The extract of the proceedings and the order, relevant to the
subject cited matter is as under:

"Para no. 9, Mr. Jaskirat Singh present in person submits that he has filed OA
No. 1327/ 2024 seeking execution of the order dated 26.09.2024 which is under challenge in

this Appeal. He has submitted that the authorities are misinterpreting the order of the
Tribunal dated 04.11.2024 passed in Appeal No. 40/ 2024 and Appeal No. 41/2024 and arc
treating it to be a blanket stay order and permitting the STPs in question to discharge the
effluent in Buddha Nallah.

Para no. 10, In the other two appeals wherein, the interim order has been
passed, there is a clear Environmental Clearance (EC) condition that there will be no discharge
of effluent / treated water in Buddha Nallah. In the present appeal, counsel for the Appellant
has referred to the EC dated 08.12.2014 wherein the specific condition no. (iv) required the
proponent to maintain zero discharge. The EC condition is binding. Hence, by way of interim
order, we direct that till the next date of hearing no coercive steps in pursuance to the
impugned order will be taken, subject to compliance with the environmental norms and
clearance conditions. We clarify that non-adherence to the specific condition of maintaining
zero discharge is non-compliance with the environmental norms."

And whereas, after April 2024, when the CPCB carried out monitoring of the
CETPs, the CETP has been monitored by the Board on various times and it has never achieved
results as per the MoEF&CC criteria.

And whereas, the Board has got conducted a 3rd party monitoring of CETP- 15
MID from "Sliri Ham Institute lor Industrial Research" on 13.11.2024. As per the analysis report
received from the lab the concentration of various parameters i.e. BoD= 3S mg/I and TDS -
22 /6 mg/I was found beyond the permissible limits and thus is not meeting with the standard,

as prescribed by the MoEF&CC, Govt, of India as well as the standards as mentioned in the DPR
while obtaining grant -in-aid from the MoEF&CC, Govt, of India. Also, as per the results, the
effluent being received at the inlet of the CETP is not meeting with the inlet design parameter
of the CETP.

And whereas, the SPV is neither complying with the conditions as stipulated in
the Environmental Clearance nor the conditions of financial aid given by the MoEF&CC, Govt , of
India.

And whereas, the matter has been considered by the Competent Authority and it
has been decided to issue notice u/s 33-A of the Water (Prevention & Control of Pollution) Act,I h / i as amended m J 988 to the SPV with an opportunity of personal hearing beforeCh nrman of the Board and it fias been proposed to issue tfie lollowing directions’

uce\on*

tin*

fctiV
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Her directions issued for \Ihm ihf> nperaiion of SPV shall be stopped for effecting the
closure of outlet into Budhn Nnllah.
Ih.u p«nj.ib State Power Corporation Limited (PSPCL) Authority shall
disconnect the supply of electricity available to the SPV.
ih-il the complaint shall be filed in the Competent Court of Law against the director and

esponsible persons of the SPV for non-compliance of directions issued u/s 33-A of

Watoi Act, 1970

,
en* 10 0Pcrnl°Canted under the Water Act, 1974 to the member units of

SPV shall be revoked.

eari

be directed to
)

1

4

111,11 ^11 ,hc momber uni,s of SPV shall dismantle and remove all outlets and stop

with discharging its trade effluent into sewer or drain or through any other mode
That

S

Punjab State Power Corporation Limited (PSPC50L) Authority shall be directed to
disconnect the supply of electric connection available to the member units of the SPV.

That an Environmental Compensation shall be imposed on the SPV/CETP for non-
compliance of directions issued u/s 33-A of Water (Prevention & Control of Pollution)
Act, 1974

7.

As such, you are. hereby, given an opportunity to file objections, if any. on the
proposed actions before the Chairman of the Board on 08.01.2025 at 11:00 am in his office at
Vntavaran Bhawan, Punjab Pollution Control Board, IMabha Road, Head Office, Patiala, failing
which the proposed action shall be taken or any other action deemed fit in the matter will be
' •’ken without any further notice/ opportunity.

I For and on behalf of
Chairman,Punjab Pollution Control Board

DatedJ
A copy of the above is forwarded to the Environmental Engineer, Punjab

Pollution Control Board, Regional Office-3, Ludhiana for information & necessary action. He is
requested to inform the SPV regarding date and time of personal hearing and ensure the
presence of representative of SPV during the hearing.

cmEndst. No..

^ For and on behalf of
Chairman,Punjab Pollution Control Board

Environ^nfe
PuniabPoUuW*
Rei,ional Ofr.ce-

tai Engineer
A Control Boar
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Zonal Officc-11. E-648-B.Back Side CICU Office, Phase-5, Focal Point, Ludhiana
E-moil: seezo2ldhppcb@yahoo.com Ph No. 0161-2670141

.&5.hltSt. PPCB/SEE/ZO-2/LDH/2024/.55£$ Registered Dated .No
To

The Chairman,
Punjab Dyers Association 50 MLD CETP Plant,
Backside Central Jail, Tajpur Road, Ludhiana.

Imposition of Environmental Compensation upon CETP of 50 MLD capacity
installed at Tajpur Road, Ludhiana for violation of the provisions of
Environmental Laws- order thereof.

Subject:

Please find enclosed order no. 383 dated 04.09.2024 passed by the Competent

Authority of the Punjab Pollution Control Board, whereby, the Environmental Compensation

amounting to Rs. 1,24,50,000 /- (Rs. One Crore Twenty-Four Lacs Fifty Thousand Only) has

been imposed upon the Special Purpose Vehicle (SPV) i.e. Punjab Dyers Association (50 MLD

CETP) for violation of the provisions of Environmental Laws for period from 09.06.2022 to

28.07.2023 for information and compliance. It is requested to deposit the Environmental

Compensation,within 15 days, from the date of receipt of this order.

DA/as above

©I Environmental Engineer /

Dated.Q.Sj.Q.y /Endst. No. JSSQ^
A copy of the above alongwith order no. 383 dated 04.09.2024 is forwarded to

the Environmental Engineer, Punjab Pollution Control Board, Regional Office-3, Ludhiana for
information and necessary action. He is requested to get the copy of the above said order
received by the project proponent.
DA/as above

PY
Envircfnmt ntai Engineer
Punjab Pollut on Control Boar
Regional Office-!!!,Ludhiana
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Imposition of Environmental Compensation upon CETP of 50 MID capacity
installed at Tajpur Road, Ludhiana for violation of the provisions of
Environmental Laws.

Subject:

Order

The Punjab Pollution Control Board being the statutory regulatory authority is

implementing the provisions of the Water (Prevention and Control of Pollution) Act, 1974, the
Air (Prevention and Control of Pollution) Act,1981, the Environment (Protection) Act, 1986 and

the rules made three under in the State of Punjab.The main objective of the Board is maintaining
or restoring the wholesomeness of water, the preservation of the quality of air and the
protection 3nd improvement of the environment.

The Ministry of Environment,Forest & Climate Change (MoEF&CC),Government
of India has declared various clusters in the Country as Critically Polluted Areas (CPA),Severely
Polluted Area (SPA) based on Cumulative Environmental Pollution Index (CEPI) score. Due to

increased industrialization, activities of the Industrial units and some other identical reasons,
Ludhiana city has been declared as Critically Polluted Area by the Central Pollution Control
Board.

2)

Briefly stated that the Punjab Dyers Association (PDA) Ludhiana has setup a
Common Effluent Treatment Plant (CETP) of capacity 50MID for treatment of waste water from
the cluster of textiles dyeing industries located at Tajpur Road, Ludhiana. The Special Purpose
Vehicle (SPV) was granted consent to operate under Water (Prevention & Control of Pollution)
Act, 1974, vide no. CTOW/Fresh/LDH3/2022/18475759 dated 23.08.2022, valid upto
22.08.2023.

3)

The SPV has laid separate conveyance system for carrying waste water from the
dyeing industries to CETP of capacity 50 MLD.
4)

*̂ tipitai EngineerPunjab Pollution Control Boar-, <Vsv - 147001 f^e^ional OEfice-III,Ludhi
(U), 1bt>3b (f-AX)Website : www.ppcb.gov.in | E-Mail : chairmanppcb@yahoo.in | msppcb@gmail.com j
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A complaint regarding incoming of colored dyeing effluent at the inlet of newiy

installed STP 225 MID, Tajpur Road, Ludhiana was received. To verify and identify the reason

of incoming of this coloured effluent the area of Tajpur Road, Ludhiana was visited ori

25.04.2023 jointly by the officers of the Board and Municipal Corporation, Ludhiana. An

overflow occurred in the PDA sewer manhole (leading to CETP 50 MLD) located opposite to

PSPCL sub-station at Tajpur Road, Ludhiana, which was being stagnated near the Municipal

Corporation, Ludhiana manhole. The overflow effluent at the said location was not entering

into MCL sewer. However,after further excavation of around 20-25 feet towards Buddh3 Nallah

byJCB machines,an old sewer manhole of MCL was found.This MCL manhole was covered with

sand and it was opened with the help of JCB and coloured and hot effluent was seen in this

manhole.

5)

After further excavation 01 manhole of old sewer line was detected which was

earlier used to discharge the treated trade effluent of the dyeing industries and nearby area

located at Bhamian Road to the STP Jamalpur. This network was closed after the establishment

of the CETP 50 MLD. It was found that one new manhole of depth around 5-6 feet was

constructed through which the coloured effluent was being discharged into the said MCL

manhole from the top side after breaking its wall.
To verify whether this discharge is either by an individual dyeing unit or from the

overflow from PDA line located near to it, the main gate of CETP were closed. When CETP door

was closed even for short time of 5 to 10 minutes, the coloured and warm dyeing effluent was

found coming back in the MCL manhole, after over flow from the old sewer manhole

constructed near to it. The over flow was further leading to STP 225 MLD Jamalpur. The colour

and nature of the effluent observed by over flowing of effluent in the MCL manhole, old sewer

line and new PDA line was same.

The Joint team continued its work on 26.04.2023 and called the director of the

PDA & the member industries of Bhamian Kalan at site. It was found that one overflow line has

been provided from the new PDA conveyance line (backside MCL workshop) to the old sewer

manhole, which was leading to MCL sewer as found on 25.04.2023. The dyeing effluent was

6)

7)

8)

Page 2 of 7
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also seen back through this overflow to the old said sewer manhole. The visit report was also
signed by the director of PDA and member units.

It was concluded that the above overflow channel was being used by SPV for the

discharge of excess trade effluent/ back flow to MCL sewer manhole,which further lead to STP

Jamalpur.

9)

As dedicated line from Bhamian Kalan to CETP 50 MLD has been newly
constructed.Hence, it is apprehended that the PDATajpur Road has intentionally laid down this
bye pass arrangement. This overflow line was got dismantled with the help of JCB at site in the
presence of visiting officers, director of PDA and industrial representative to avoid/ stop any
further bye pass and discharge. There is change in the network of PDA pipeline leading to CETP

50 MLD as compared to earlier network map of the SPV. The SPV has changed its pipe network
leading CETP without giving any intimation and approval from the Board in this area near Jaswal
complex.

10)

The team also observed that 01 SBR reactor of CETP 50 MLD was under
maintenance and avg. Incoming of effluent at CETP is around 32-35 MLD. Hence, there are
chances excess effluent was being bye passed through above identified channel.

The SPV has provided the EMF meters at the inlet and outlet of the CETP and
same were not connected with the SCADA / online system. The SPV and individual member
units has not provided EMF meter enabled with SCADA / online system at inlet of ground water
extraction, despite of commitment given by the SPV while de-sealing of the machines of dyeing
units. In absence of proper SCADA / online meter at the inlet of industries water balancing is
not possible and there will be chances of bye-pass through unauthorized mode of disposal as
identified above.

11)

11)

12) The CETP 50 MLD is also being monitored on monthly basis. As per the analysis
reports, it was revealed that CETP is achieving the standards of MoEF&CC except TDS, but it is
not achieving prescribed standards as prescribed in DPR of CETP. Further, the SPV has not taken
any step regarding installation of additional component at CETP to control the TDS.

The SPV has neither constructed a proper outlet before discharge into Buddha
Nallah, from where effluent sample can be collected nor installed one set of additional OCEMS

13)

Page 3 of 7
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at the said location. The SPV has yet not submitted the feasibility report for discharge of treated

effluent onto land for irrigation as per the decision of the Competent Authority of the Board as

per the decision of Competent Authority taken during hearing dated 25.07.2022. Hence, the

SPV is not complying with the decisions of personal hearing before Chairman of the Board dated

25.07.2022.
The SPV has not submitted adequacy certificate of the conveyance system

provided at site from the Department of PWSSB as per directions u/s 33-A of the Water

(Prevention & Control of Pollution) Act,1974 vide Board letter no. 4888-89 dated 18.07.2022.

The CETP 50 MLD was monitored in month of April, 2023 and May, 2023. As per

the analysis reports, the CETP is achieving the standards as prescribed by MoEF&CC, but it is

not achieving prescribed standards as prescribed in DPR of CETP.
A meeting of Vidhan Sabha Committee was held on 08.06.2023 in the Circuit

House, Ludhiana and the committee visited the site of STP 225 MLD located at Jamalpur and

CETP of capacity 15 MLD, Bahadurke Road & 50 MLD iocated at Tajpur Road, Ludhiana. During

visit to the CETP of capacity 50 MLD, the Committee checked the quality of the treated effluent

visually and was not fully satisfied from the quality of the said treated effluent. Accordingly,

samples were collected by the Committee as well as by the Board. The samples collected by the

Board have been sent to the PBTi, Mohali for analysis of various parameters and the results,

the CETP is achieving the standards as prescribed by MoEF&CC except TDS, but it is not

achieving prescribed standards as prescribed in DPR of CETP.

Also, stagnation of coloured dyeing effluent was found on 15.06.2023 in a plot

located near M/s Lotus Clothing, Kakka Road Tajpur Road, Ludhiana. This stagnation was

occurred due to overflow from the PDA Tajpur Road Manhole of line carrying effluent to the

CETP 50 MLD at above said location.

A complaint was received on 19.07.2023 regarding colored effluent being

received at the inlet of STP of 225 MLD located at Tajpur Road, Ludhiana. Accordingly, a joint

inspection was carried out by the Officers of PPCB along with the officials of MC, Ludhiana

starting from 19.07.2023. On 21.07.2023, it was observed that two underground pipe of dia 8"

and 12" were coming out from the premises of the CETP of 50 MLD. The PDA members claimed

14)

15)

16)

17)

18)
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that the 12" RCC line is provided to discharge rain water and effluent from the office toilets.
The CETP is allowed only one dedicated outlet for its discharge, thus two outlets can be misused

and also are not authorized. The PDA directors and members did not cooperate with the team

and made arguments during the visit. Earlier, one another byepass was found into MC sewer,

near MC workshop which was identified by the officers of the Board. Regular incidents of

overflow are reported from time to time.

The SPV has also not submitted the adequacy certificate of the conveyance

system from the PWSSB as already directed by the Board.
A complaint was received on 03.08.2023 regarding overflow and discharge of

colored dyeing effluent at Iqbal Nagar, Tajpur Road, Ludhiana into Buddha Nallah.
21) To verify the facts the site was immediately visited by the officer of the Board in

late evening hours on 03.08.2023 and found that overflow was from the PDA manhole of PDA

conveyance line leading to CETP 50 MLD, Near Iqbal Nagar, Tajpur Road, Ludhiana, which was
leading to Buddha Dariya. To stop the discharge as safety measures the dyeing units located
upstream to this overflow were requested to close its operation. Accordingly, these units were

closed to stop the overflow.

19)

20)

The same site was again visited on 04.08.2023 in early morning by the officers of
the Board and overflow was again found from the said manhole, which was leading to the
Buddha Dariya. The SPV of CETP 50 MLD (Tajpur Road Cluster) was again requested by the Board
to control the same. Apart from above, stagnation of dyeing effluent was also found at Kakka
road,Ludhiana. The overflow from the conveyance system of the CETP laid down by the PDA is

occurring regularly and complaints are being received in the Board. After, checking overflow,
CETP 50 MLD was also visited by the team and same was found in operation, during visit. As per

the record supplied by the operating agency of the CETP, the average incoming of effluent at

CETP from 01.07.2023 to 03.08.2023 is around 40 MLD. Further, the capacity of the each SBR

tank of CETP is around 6.5 MLD, however, in the one SBR tank in which aeration was under
process, the level was around 3 to 3.5 feet down from the top surface. Hence, the intake to

CETP is also less, which is also one of the reasons of over flow in the area. The operating agency
at site was advised to run the CETP at optimum capacity. Also,on 07.08.2023, again stagnation

22)
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% WJ* ! overflow was observed in open plot near M/s Sara! Dyers and M/s N.V Industry from the

conveyance system of CETP 50 MLD. Further,inlet SCADA meters have yet not been installed in

member units.
Accordingly, notice u/s 33-A of Water (Prevention & Control of Pollution) Act,

1974 as amended in 1988 along with notice for imposition of Environmental Compensation was

issued to the SPV with an opportunity of personal hearing before Chairman of the Board on

09.08.2023. During hearing,it was decided that:

"The Environmental Compensation (EC) be imposed on the SPV for the damage

caused to the Environment for the period upto 31.07.2023."

23)

It is pertinent to mention here that the Hon'ble Supreme Court of India has

considered the concept of Polluter Pays Principle in indian Council for Enviro Legal Action and

Others v/s Union of India and Others (1996) 3SCC 212,Vellore Citizens Welfare Forum v/s Union

of India (1996) 5 SCC 647 and held that Polluter Pay's Principle is accepted principle and part of

environmental law of the country even without specific statute.
Above facts are sufficient for the imposition of Environmental Compensation by

invoking the Principle of Polluter Pays and the SPV thus made itself liable for Environmental

Compensation under the Polluter Pay's Principle for the period of violation from 09.06.2022 to

28.07.2023.

13)

10)

Thus, in view of the above recorded facts, the matter was considered for

imposition of Environmental Compensation for the period of violation from 09.06.2022 to

28.07.2023 in accordance with the formula and methodology evolved by the Central Pollution

Control Board and adopted by the Punjab Pollution Control Board.The amount of Environmental

Compensation for the period of violation from 09.06.2022 to 28.07.2023 (415 days) was

calculated to be Rs. 1,24,50,000/- as per following details:

11)

P I x N x R x S x L FE C

Violation under Water Act,1974 by red category unit = 32PI

Number of days = 415 (09.06.2022 to 28.07.2023)N

R
~

= A factor in Rupees = 500 (Large Scale red category project)

Page 6 of 7
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VS ¥jr
Large Scale project = 1.5

* I Municipal Corporation i.e. Ludhiana having population between one
I million to five million = 1.25

LF

EC i = 32 x 415 x 500 x 1.5 x 1.25 = Rs.1,24,50,000/- (Rs. One Crore Twenty Four
' Lac Fifty thousand only)

Therefore, the industry is hereby directed to deposit an amount of Rs.
1,24,50,000/- (Rs. One Crore Twenty Four Lac Fifty thousand only) as Environmental
compensation for the period of violation from 09.06.2022 to 28.07.2023 with the office of the
Punjab Pollution Control Board within 15 days, from the date of receipt of this order, failing
which, the Board shall be constrained to initiate necessary action for recovery of the amount of
Environmental Compensation by adopting coercive measures, thereafter.

12)

13) Take notice that no further intimation or reminder will be issued by the
Board in this regard. Environmental Engineer,Punjab Pollution Control Board,Regional Office-3, Ludhiana is directed to ensure compliance of directions issued in the case. A copy of this
order be supplied to all the concerned for compliance.

(Prof. (Dr.) Adarsh Pal Vig)
Chairman

A

Environmental Engineer
Punjab Pollution Control Boar
Rational Office-Ill. Ludhiana
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Zonal Office-11. I- -648-B. Back SideCICU Office. Phasc-5. l ocal Point. Ludhiana
Ph Nil. 0161-26^)141

E-mail: seezo2ldhppcb@yahoo.com

islipF.
PPCB/SEE/20-2/LDH/2024/b.5l0 Dated .RegisteredNo.

Tc
The Cfuiirman,
Punjab Dyers Association 50 MLD CETP Plant,
Backside Centra! Jail,Tajpur Road, Ludhiana.

Imposition of Environmental Compensation upon CETP of 50 MLD capacity

installed at Tajpur Road, Ludhiana for violation of the provisions of

Environmental Laws- order thereof.
Subject:

Please find enclosed order no. 3S0 dated 03.09.2024 passed by the Competent

Authority of the Punjab Pollution Control Board, whereby, the Environmental Compensation

amounting to Rs. 25,00,000 /- (Rs. Twenty-Five Lacs) has been imposed upon the Special

Purpose Vehicle (SPV) i.e. Punjab Dyers Association (50 MLD CETP) for violation of the

provisions of Environmental Laws for information and compliance. It is requested to deposit

the Environmental Compensation, within 15 days, from the date of receipt of this order

DA/as above

Environmental Engfneef*11
.aslantEndst. No. ..iSil.lj Dated,

A copy of the above alongwith order no. 380 dated 03 09.2024 is forwarded to

the Environmental Engineer, Punjab Pollution Control Board, Regional Office 3. Ludhiana for

information and necessary action. He is requested to get the copy of the above said order

received by the project proponent.
DA/as above

HJjLd

^Environmental Engineer

Environmental Engineer
Punjab Pollution Control Boar
Rcrniona! Office-Ill, Ludhiana
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1,c!&Q Dated.No.

Imposition of Environmental Compensation upon CETP of 50 MLD capacity
installed at Tajpur Road, Ludhiana for violation of the provisions of

Environmental Laws.
Subject:

Order

That, the Punjab Pollution Control Board being the statutory regulatory authority

is implementing the provisions of the Water (Prevention and Control of Pollution) Act,1974, the

Air (Prevention and Control of Pollution) Act,1981, the Environment (Protection) Act,1986 and

the rules made three under in the State of Punjab. The main objective of the Board is maintaining

or restoring the wholesomeness of water, the preservation of the quality of air and the

protection and improvement of the environment.
That, the Ministry of Environment, Forest & Climate Change (MoEF&CC),

Government of India has declared various clusters in the Country as Critically Polluted Areas

(CPA), Severely Polluted Area (SPA) based on Cumulative Environmental Pollution Index (CEPI)

score. Due to increased industrialization, activities of the Industrial units and some other

identical reasons, Ludhiana city has been declared as Critically Polluted Area by the Central

Pollution Control Board.

2)

Briefly stated that the Punjab Dyers Association (PDA) Ludhiana has setup a

Common Effluent Treatment Plant (CETP) of capacity 50 MLD for treatment of waste water from
the cluster of textiles dyeing industries located at Tajpur Road, Ludhiana. The Special Purpose

Vehicle (SPV) was granted consent to operate under Water (Prevention & Control of Pollution)

Act, 1974, vide no. CTOW/Fresh/LDH3/2022/18475759 dated 23.08.2022, valid upto

22.08.2023.

3)

That, the SPV was afforded an opportunity of personal hearing before Chairman
of the Board on 09.08.2023 due to various violations,wherein it was decided as under:

a) The SPV shall ensure that there is no overflow from the manholes in the conveyance system of
CETP50 MLD at any locations.

b) The SPV shall submit adequacy certificate of the conveyance system provided at site from the
Department of PWSSB as per directions u/s 33-A of the Water (Prevention & Control of
Pollution) Act,1974 vide Board letter no. 4888-89 dated 18.07.2022,within one month.

c) Since, the conveyance system of the CETP is owned and maintained by the PDA,as such,PDA is
required to take action as per law against such persons (making illegal connection into the

conveyance system) at their own level.

5)

Environmental Engineer
Punjab Pollution Control Boan-
Regional OfTice-lli, Ludhiana.7>T3T tsT, lffc»fW - 147001

Vatavaran Bhawan, Nabha Road, Patiala - 147001
Phone : Chairman. : 0175-2215793, Member Secretary : 0175-2215802 (O), 2215636 (FAX)
Website : www.ppcb.gov.in | E-Mail : chairmanppcb@yahoo.in | msppcb@gmail.com |
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rfj T/ie SW s/io// submit the feasibility report to reuse treated effluent onto land for irrigation,

within one month.
e) The SPVshall construct a proper outlet before discharge into Budha Nallah,from where effluent

sample can be collected,within 10 days and also install one set of additional OCEMS at the said
location, within one month.

f ) It was made clear to the PDA that the sole responsibility regarding achievement of standards
at the outlet of CETP lies with the PDA and Board shall feel constrained to take action as per
law against the PDA, in case, any violation is observed infuture.

g) The Environmental Compensation (EC) be imposed on the SPV for the damage caused to the
Environment for the period upto 31.07.2023.

That, the Grant-in-Aid was sanctioned to M/s Punjab Dyers Association for setting
up of 50 MLD CETP at Tajpur Road, Ludhiana. While sanctioning the Grant-in-Aid, following
special conditions were imposed on the SPV:

a) PDA will operate the CETP to comply with the parameters as purposed in the DPR and as the
undertaking submitted to Punjab Pollution Control Board.

b) PDA will install suitable tertiary treatment unit with the CETP to achieve effluent discharge
standards of BOD 10 mg/I and COD SO mg/I at their own cost within six months' time of
commissioning and not later than December, 2020.

That, the CETP 50 MLD was monitored in month of July, 2023, August, 2023 and
September, 2023,October, 2023,November, 2023,December, 2023& January,2024. As per the
analysis reports the CETP was found not achieving the standards as prescribed by the MoEF&CC
as well as stringent standards as per DPR.

That, the SPV was violating the provisions of the Water (Prevention & Control of
Pollution) Act,1974 and not complying with the special conditions imposed during the sanction
of Grant-in-Aid. Further, the SPV had not taken any steps for providing teritary treatment
components to control the TDS.

That, the SPV applied for renewal of 'Consent to Operate' under the Water
(Prevention & Control of Pollution) Act,1974 through OCMMS. However, the SPV did not submit
any conclusive record w.r.t no. of shares issued by PDA / held by various members. Also, the
PDA was required to get these shares DEMAT from ROC, within a time bound manner.
Accordingly, the SPV industry was also given personal hearing before the Chairman of the Board
on 30.10.2023 whereas it was decided as under:

1. The Environmental Compensation (EC) be imposed on the SPVfor the continued violations
upto 30.09.2023.

2. The SPV shall comply with the following conditions as imposed by the MoEF&CC while
releasing grant-in aid to the SPV:
a. PDA will operate the CETP to comply with the parameters proposed in the DPR and as

the undertaking submitted to Punjab Pollution Control Board.

6)

7)

8)

9)

Page 2 of 8

Environmental Engineer
Punjab Pollution Control Boar
Retiional Office-!!!.Ludhiana
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b. PDA will install suitable tertiary treatment unit with the CETP to achieve effluent

discharge standards of BOD 10 mg/I and COD 50 mg/I at their own cost within six
months' time of commissioning and not later than December,2020.

3. The applications for obtaining consent to operate shall be decided after obtaining
analysis results of the CETP for the samples collected by the Regional Office -3, Ludhiana
in the month of October, 2023.

That, the show cause notice for refusal of consent to operate under the Water
(Prevention & Control of Pollution) Act, 1974 was also issued to the SPV for the above said
reasons with an opportunity to submit written reply, within 07 days. However, the reply
submitted by the SPV through e-mail to the said SCN was not found satisfactory.

That, the SPV did not submit any proposal regarding installation of tertiary
treatment to achieve effluent discharge standards of BOD 10 mg/I and COD 50 mg/I.

That, the Municipal Corporation, Ludhiana vide its letter dated 16.01.2024
informed that there was a leakage in PDA line near Vijay Nagar Pulli (opposite G.P. Dyeing).

That, a videography dated 03.02.2024 of Hon'ble Member Parliament,Sh. Balbir
Singh Seechewal Ji alongwith Sh. Daljit Singh Bhola Grewal, MLA Ludhiana East was received in
the Board on 04.02.2024, in which team of Hon'ble Member Parliament, claimed that they had
found a leakage in the Manhole of PDA line on 02.02.2023 and untreated effluent was being
discharged into Buddha Dariya from this Manhole. It was also shown that the Manhole was

' «

freshly repaired by PDA. Location of this manhole was traced by officers of the Board on
04.02.2024 with representatives of Hon'ble Member Parliament in Bhamian Kalan, back side of
City Bus yard.

10)

ID

12)

13)

14) That,another video clip was again received by the Board on 06.02.2024 from the
team of Hon'ble MP Sant Baba Balbir Singh Seechewal Ji. In this video clip, a channel containing
treated effluent of STP 225 MLD was found punctured from one side and coloured effluent was
found coming from the 2 no. punctured holes which was ultimately going to Budhha Nallah after
mixing with treated effluent of STP Jamalpur. Acting upon this video clip, officers of this office
arrived at the site on 07.02.2024 in the early morning and started efforts to trace the source of
effluent coming out in the channel as shown in the video clip. During further excavation, it
found that a pipeline of PDA containing untreated effluent of dyeing industries of Mahavir
Complex (connecting 2 haudies of PDA lines i.e. upstream and downstream of site under
complaint) was passing under the channel of STP Jamalpur just below the area where said two
no. holes were observed in the outlet channel and colored effluent was also observed flowing
around that pipeline. Thus, the possibility of leakage from the conveyance line of PDA passing
under the channel of STP 225 MLD could not be ruled out.

That, accordingly, show cause notice for refusal of consent to operate under the
Water (Prevention & Control of Pollution) Act,1974 and notice to issue directions under u/s 33-
A of the Water (Prevention & Control of Pollution) Act, 1974 was issued to the SPV with an

was

15)

Page 3 of 8

Envirornr^ntai Engineer
Punjab Pollution Control Boar
Regional Office-IIi, Ludhiana
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opportunity of personal hearing before Chairman of the Board on 12.02.2024, wherein it was

decided as under:
1. Consent applied by the SPV under the Water (Prevention & Control of Pollution) Act,1974

be refused.
2. Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act,1974 be issued

for temporary closure of all the member units of the 50 MLD CETP, till all the leakages in

its conveyance system are plugged properly and discharge of its un-treated effluent is

stopped.
3. The PDA shall immediately take steps to stop the discharge of un-treated trade effluent.
4. The Environmental Compensation be imposed on the SPVfor the damage caused to the

environment.
5. Further action shall be taken after reviewing the progress made by the SPV.

That, in compliance of the decision of the personal hearing, consent to operate

under the Water (Prevention & Control of Pollution) Act, 1974 was refused vide no.
CTOW/Renewal/LDH3/2024/23440371 dated 23.02.2024. Also., the following directions u/s 33-
A of Water (Prevention & Control of Pollution) Act,1974 were issued to the all member units of

PDA on 13.02.2024:

/

16)

"That, the industry shall close down its operations temporarily,till all the leakages in its

conveyance system of CETP are plugged properly and discharge of its un-treated effluent is

stopped."

That, in compliance of above said decisions, PDA took shut down of all the

member units of CETP 50 MLD on 13.02.2024 and 14.02.2024 and leakage was repaired. The

repair was verified by the officers of the Board and no further leakage was observed from that

point thereafter. The main cause of the frequent leakages from manholes was that all the

manholes were constructed with brick masonry material and flow rate as well as pressure in the

manholes was very high and thus the manholes should had been concrete casted instead of

brick masonry material.

17)

That, frequent complaints had been received by the Board regarding overflow in

the PDA conveyance system manholes laid in the area of Mahaveer Complex, Geeta Colony,

Jaswal Complex etc of Tajpur Road.
That, the area of Tajpur Road was visited by the officers of the Board alongwith

Hon'ble Member Parliament Baba Balbir Singh Seechewal Ji and officials of Municipal

Corporation,Ludhiana. During visit 02 complainants arrived at the site of visit and informed that

PDA used to dispose of colored effluent in vacant plots which cause stagnation in plots of Jaswal

complex Ludhiana. They also added that their own industry (green category) is also situated at

Jaswal complex and colored water also comes from the submersibles of their factory.
Thereafter,area of Jaswal complex was visited and waste water was found stagnated in 03 plots

18)

19)

Page 4 of 8
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VJ? of Jaswal complex and from one plot stagnated waste water was being pumped into the

manhole of PDA line with the help of pump. The PDA informed that the stagnated waste water

was rain water and they were shifting the stagnated water from plots to their own sewer

network to clear stagnation. During visit, a beaker of waste water was also filled from stagnation

and water was appearing turbid in colour and seemed like domestic wastewater/ rain water.

That, the wastewater sampling of CETP 50 MLD was carried out in the month of

February, 2024 & March, 2024 and as per analysis results the CETP was found not achieving the

standard prescribed as per DPR.
That,as per physical observation during visit on 06.03.2024 in the area,possibility

of overflow from the PDA manhole could not be ruled out as frequent complaints were being

received by the Board regarding overflow in the area of Tajpur Road, complex from PDA

manholes.

20)

21)

That, the area of Tajpur Road, Ludhiana was visited by officer of the Board on

29.03.2024 to verify the video clip regarding overflow in manholes of PDA line near Fish Market,

Tajpur Road, Ludhiana. During visit, it was observed that the overflow in the manholes was due

to choking of the lines connected with the manholes. The overflow was controlled by the PDA

immediately by removing the blockage from the manhole and connecting lines.
That, the CETP was visited by the officers of the Board on 05.04.2024 during odd

hours at about 9:30 pm to verify status of video clip regarding disposal of colored effluent from

the outlet of CETP 50 MLD into Buddha Nallah and during visit effluent samples were collected

from inlet and outlet of CETP and physical appearance of sample collected from outlet was

slightly yellowish.

22)

23)

That, thereafter outlet of CETP situated at Budha Nallah was again visited on

same day at11:50 pm and it was observed that dark colored effluent was being discharged from

outlet of CETP into Buddha Nallah. It was apprehended that the CETP had provided a by-pass

arrangement to discharge untreated effluent into Buddha Nallah through outlet pipe as the

color of effluent at outlet was similar to color at inlet of CETP. Effluent samples were also
collected from outlet to CETP at 11:50 PM.

That, in continuation to observations of 05.04.2024 regarding possibility of bye-
pass system, CETP 50 MLD was again visited on 06.04.2024 and conveyance lines of CETP were

checked and it was observed that CETP 50 MLD had provided a manhole and a large size Gate

Valve in a closed room (with locked door and no window) located in a gated premises near PSPCL

66 KV Sub Station. This premise is not the part of CETP premises but it is under the control of
PDA. Through this manhole untreated effluent could be directly diverted into 50 MLD CETP

outlet line which ultimately falls into Buddha Nallah without any treatment.
That, further,on evening of 14.05.2024,a telephonic message was received from

the MCL officials that untreated effluent of dyeing industries was being discharged into sewer
line of MCL at street no.1, Vijay Nagar,Geeta Nagar Colony. The area was inspected by officers

24)

25)

26)

Page 5 of 8
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of the Board alongwith officials of MCL and il was observed that the color of effluent in MCL
manhole was pink and the effluent flowing in PDA line at Geeta Nagar was also pink in color.
Accordingly, the area around the MCL manhole in street no-1,Vijay.nagar was excavated by MCL

and an underground 12 inch SW Pipeline was found in Street no -1. With the help of bamboo
sticks it was observed that the 12 inch SW pipe was coming from PDA haudi on main Geeta

Nagar toward MCL haudi in Street no- 1, Vijay Nagar . Excavation at street no-1, Vijay Nagar was
-1 was again started in thedone tiil late night on 14.05.2024. The excavation in street no.

morning of 15.05.2024. Pipeline oi jetting machine was inserted in 12 inch SW pipeline from

MCL manhole side and this pipeline reached PDA manhole on main Geeta Nagar Colony. Thus,

PDA has made a clear bye-pass arrangement from its manhole on main Geeta Nagar Road (Near

G.P. Dyeing) to MCL haudi in Street no-1, Vijay Nagar, Geeta Colony, Ludhiana (Back side of M/s

Gupta Shivam Dyeing, Geeta Nagar). The MCL has disconnected this 12 inch SW pipe from its

haudi in street no -1, Vijay Nagar,Geeta Colony,Ludhiana.
That, it shows that the PDA had intentionally provided byepass to discharge

untreated effiuent into Buddha Nallah.
That, the SPV was deliberately violating the provisions of the Water (Prevention

& Control of Pollution) Act, 1974 and degrading the environment.
That, notice to issue directions u/s 33-A of the Water (Prevention & Control of

Pollution) Act, 1974 was issued to the SPV with ari opportunity of personal hearing before
Chairman of the Board on 20.05.202 *1. However,no one from the SPV attended the hearing. The

SPV has sent an e-mail dated 17.0S.2024, -equesting for another date cf hearing.
That, the matter was considered by the Competent Authority of the Board and it

was decided to afford another opportunity of personal hearing to the SPV.
That, notice to issue directions u/s 33 -A of the Water ^Prevention & Control of

Pollution) Act, 1974 was issued to the SPV with an opportunity of personal hearing before
Chairman of the Board on 14.06.2024.

That,Sh. Bobby Jindal, Proprietor of the SPV attended the hearing and submitted
a written reply which was taken on record. He stated that they had not submitted any conclusive
record regarding allotment of shares to members of CETP.Allotment of shares to member units
had been finalized to complete satisfaction of Board. He stated that all the man holes prone to
leakage had been constructed in concrete mix instead of brick masonry. The blockage in the
sewer line was promptly rectified by the PDA upon coming the defect into its notice. Regarding
discharge of dark colour effluent at about 11:30 pm on 05.04.2024, he added that in absence of
full test report of said effluent it was not possible to offei any comment / explanation for quality
of the effluent from CETP at that time. He informed that neither they were bye passing any
waste water nor they had any active bye pass arrangement. Finding a defunct manhole and
sluice valve did not having basis to apprehend existence of any bye pass arrangement for direct
discharge of waste water into Buddha Nailah. Sewer network for collection of wastewater from

27)

28)

29)

30)

31)

32)
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Vf member units was laid prior to construction and commissioning of CETP which was held up till
2019 for want of sanction of project of CETP by MoEF&CC. The said sewer line was connected
to CETP inlet when the CETP was constructed and the said manhole and manual valve in it
remained disconnected and inoperable. It was neither connected to CETP inlet line nor the CETP
outlet carrier line to Buddha Nallah. As matter of abundant precaution, said manhole had now
been completely dismantled. The connection of sewer network with municipal sewer to STP had
been removed simultaneously with connection of said network to CETP inlet upon its

commissioning. Thus, there had never been nor there was any possibility of bye pass of waste

water to Buddha Nallah from industries through sewer network.
After hearing, the Director of the SPV, officers of the Board and considering the

material facts of the case, the Chairman of the Board decided as under:
1. The PDA shall ensure that all the member units of CETP 50 MLD shall make connectivity

of their effluent directly into dedicated sewer line of PDA and shall not discharge their

effluent into the PDA sewer line through any other secondary sewer line laid in the area.

Environmental Engineer, Regional Office-3, Ludhiana shall verify the same and report

compliance.
2. The PDA shall submit bank guarantee of Rs. 50 Lakh as an assurance that in future, there

will be no overflow from the PDA sewer line / manholes in the area to avoid stagnation

of effluent on roads/ in vacant plots of the area.
3. The Environmental Compensation of Rs. 25 Lakh be imposed on the SPV for the damage

caused to the Environment.
4. The PDA shall submit adequacy certificate of the conveyance system provided at site

form the Department of PWSSB as per directions u/s 33-A of the Water (Prevention &

Control of Pollution Act) Act, 1974 vide Board letter no. 4888-89 dated 18.07.2022,

within one month.
5. It was made clear to PDA that responsibility to stop unauthorized discharges into PDA

sewer lines lies with PDA and PDA have to take corrective actions in this regard.
6. The Environmental Engineer, Punjab Pollution Control Board, Regional Office-3,

Ludhiana shall process the 'Consent to Operate' application under the Water (Prevention
& Control of Pollution Act) Act,1974 on merits.

33)

It is pertinent to mention here that the Hon'ble Supreme Court of India has
considered the concept of Polluter Pays Principle in Indian Council for Enviro Legal Action and
Others v/s Union of India and Others (1996) 3SCC 212, Vellore Citizens Welfare Forum v/s Union
of India (1996) 5 SCC 647 and held that Polluter Pay's Principle is accepted principle and part of
environmental law of the country even without specific statute.

Above facts are sufficient for the imposition of Environmental Compensation by
invoking the Principle of Polluter Pays and the SPV thus made itself liable for Environmental
Compensation under the Polluter Pay's Principle.

Page 7 of 8

34)

35)
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tsrs 36, Thus, in view of the above recorded facts, the matter was considered for
imposition of Environmental Compensation of Rs. 25 Lacs as decided in the personal hearing
afforded to the SPV.

37) Therefore, the SPV is hereby directed to deposit an amount of Rs. 25,00,000/-
(Rs. Twenty Five Lac only) as Environmental compensation with the office of the Punjab Pollution
Control Board within 15 days, from the date of receipt of this order, failing which, the Board
shall be constrained to initiate necessary action for recovery of the amount of Environmental
Compensation by adopting coercive measures, thereafter.

Take notice that no further intimation or reminder will be issued by the Board in

this regard. Environmental Engineer, Punjab Pollution Control Board, Regional Office-3.
Ludhiana is directed to ensure compliance of directions issued in the case. A copy of this order

be supplied to all the concerned for compliance.

38)

UA ^(Prof. (Dr.) Adarsh Pal Vig,
Chairman

Environmental Engineer
Punjab Pollution Control BoarRegional OffioMU,Ludhi .1
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Ph No. 0161-26701-1111-mail: seezo2ldhppcb@yahoo.com

No.PPCB/SEE/ZO-2/LDH/2024/. W M t̂ H t
?y£t H. fETFft

Registered
To

The Chairman,
Punjab Dyers Association 50 MLD CETP Plant,
Backside Central Jail, Tajpur Road, Ludhiana.
Imposition of Environmental Compensation upon CETP of 50 MLD capacity ' '
installed at Tajpur Road, Ludhiana for violation of the provisions of
Environmental Laws- order thereof.

FT
Subject:

Please find enclosed order no.465 dated 27.11.2024 passed by the Competent

Authority of the Punjab Pollution Control Board, whereby, the Environmental Compensation

amounting to Rs. 58,80,000 /- (Rs. Fifty-Eight Lacs Eighty Thousand Only) has been imposed

upon the Special Purpose Vehicle (SPV) i.e. Punjab Dyers Association (50 MlD CETP) for

violation of the provisions of Environmental Laws for period from 01.08.2023 to 32.02.2024

for information and compliance. It is requested to deposit the Environmental Compensation,

within 15 days, from the date of receipt of this order.
DA/as above

V

Environmental Engineer

.6693. smS'lEndst. No Dated

A copy of the above aiongwith order no. 465 dated 27.11.2024 is forwarded to
the Environmental Engineer, Punjab Pollution Control Board, Regional Offico-3, Ludhiana for
information and necessary action. He is requested to get the copy of the above said order
received by the project proponent.
DA/as above

Environmental Engineer y

Envir6rrm£nta!Engineer
Punjab Pollution Control BWFRegional Office*!!!* Ludhiana
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h
< Subject: Imposition of Environmental Compensation upon CETP of 50 MLD capacity

installed at Tajpur Road, Ludhiana for violation of the provisions of
Environmental Laws./

Order

That, the Punjab Pollution Control Board being the statutory regulatory authority
is implementing the provisions of the Water (Prevention and Control of Pollution) Act, 1974, the
Air (Prevention and Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986 and

^vthe rules made three under in the State of Punjab. The main objective of the Board is maintaining
or restoring the wholesomeness of water, the preservation of the quality of air and the
protection and improvement of the environment.

That, the Ministry of Environment, Forest & Climate Change (MoEF&CC),
Government of India has declared various clusters in the Country as Critically Polluted Areas
(CPA), Severely Polluted Area (SPA) based on Cumulative Environmental Pollution Index (CEPI)
score. Due to increased industrialization, activities of the Industrial units and some other
identical reasons, Ludhiana city has been declared as Critically Polluted Area by the Central
Pollution Control Board.

2)

Briefly stated that the Punjab Dyers Association (PDA) Ludhiana has setup a
W' Common Effluent Treatment Plant (CETP) of capacity 50 MLD for treatment of waste water from

the cluster of textiles dyeing industries located at Tajpur Road, Ludhiana. The Special Purpose
Vehicle (SPV) was granted consent to operate under Water (Prevention & Control of Pollution)
Act, 1974, vide no. CTOW/Fresh/LDH3/2022/18475759 dated 23.08.2022, valid upto
22.08.2023.

3)

That, the SPV was afforded an opportunity of personal hearing before Chairman
of the Board on 09.08.2023 due to various violations, wherein it was decided as under:

a) The SPV shall ensure that there is no overflowfrom the manholes in the conveyance system of
CETP 50 MLD at any locations.

b) The SPV shall submit adequacy certificate of the conveyance system provided at site from the
Department of PWSSB as per directions u/s 33-A of the Water (Prevention & Control of
Pollution) Act,1974 vide Board letter no. 4888-89 dated18.07.2022,within one month.

5)

vfroninpnta'i Engineer
Punjab Pollution Control Boar
Regional Office-Ill, Ludhiana

Phone : Chairman. : 0175-2215793, Member Secretary : 0175-2215802 (O) 2215636 (FAX)
Website : www.ppcb.gov.in | E-Mail : chairmanppcb@yahoo.in | msppcb@gmail.com |

En
2^<V, 7iW #3", lffe»fW - 147001

Vatavaran Bhawan, Nabha Road, Patiala - 147001

49 327



PUNJAB POLLUTION CONTROL BOJ 9

c) Since, the conveyance system of the CETP is owned and maintained by the PDA,as such,PDA is
required to take action as per law against such persons (making illegal connection into the
conveyance system) at their own level.

d) The SPV shall submit the feasibility report to reuse treated effluent onto land for irrigation,
within one month.

e) The SPV shall construct a proper outlet before discharge into Budha Nallah,from where effluent
sample can be collected,within10 days and also install one set of additional OCEMS at the said
location, within one month.

f ) It was made clear to the PDA that the sole responsibility regarding achievement of standards
at the outlet of CETP lies with the PDA and Board shall feel constrained to take action as per
law against the PDA, in case, any violation is observed infuture.

g) The Environmental Compensation (EC) be imposed on the SPVfor the damage caused to the
Environmentfor the period upto 31.07.2023.

That,the Grant-in-Aid was sanctioned to M/s Punjab Dyers Association for setting
up of 50 MLD CETP at Tajpur Road, Ludhiana. While sanctioning the Grant-in-Aid, following
special conditions were imposed on the SPV:

a) PDA will operate the CETP to comply with the parameters as purposed in the DPR and as the
undertaking submitted to Punjab Pollution Control Board.

b) PDA will install suitable tertiary treatment unit with the CETP to achieve effluent discharge
standards of BOD 10 mg/I and COD 50 mg/I at their own cost within six months' time of
commissioning and not later than December,2020.

That, the CETP 50 MLD was monitored in month of July, 2023, August, 2023 and
September,2023,October, 2023,November, 2023,December, 2023& January, 2024. As per the

V^analysis reports the CETP was found not achieving the standards as prescribed by the MoEF&CC

as well as stringent standards as per DPR.
That, the SPV was violating the provisions of the Water (Prevention & Control of

Pollution) Act,1974 and not complying with the special conditions imposed during the sanction

of Grant-in-Aid. Further, the SPV had not taken any steps for providing teritary treatment

components to control the TDS.
That, the SPV applied for renewal of 'Consent to Operate' under the Water

(Prevention & Control of Pollution) Act,1974 through OCMMS.However, the SPV did not submit

any conclusive record w.r.t no. of shares issued by PDA / held by various members. Also, the

PDA was required to get these shares DEMAT from ROC, within a time bound manner.
Accordingly, the SPV industry was also given personal hearing before the Chairman of the Board

on 30.10.2023 whereas it was decided as under:

1 The Environmental Compensation (EC) be imposed on the SPVfor the continued violations

upto 30.09.2023.

6)

7)

8)

9)

Envir6rmjenta! Engineer
Punjab Pollution Control Boar
Regional Office-1}1,Ludhiana
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2. The SPV shall comply with the following
releasing grant-in aid to the SPV:

PDA will operate the CETP to comply with the parameters proposed in the DPR and asthe undertaking submitted to Punjab Pollution Control Board,
b. PDA will install suitable tertiary treatment unit with the CETP to achieve effluentdischarge standards of BOD 10 mg/I and COD 50 mg/I at their own cost within six

months' time of commissioning and not later than December,2020.
3. The applications for obtaining consent to operate shall be decided after obtaining

analysis results of the CETPfor the samples collected by the Regional Office -3, Ludhiana
in the month of October,2023.

That, the show cause notice for refusal of consent to operate under the Water
(Prevention & Control of Pollution) Act, 1974 was also issued to the SPV for the above said
reasons with an opportunity to submit written reply, within 07 days. However, the reply
submitted by the SPV through e-mail to the said SCN was not found satisfactory.

That, the SPV did not submit any proposal regarding installation of tertiary
treatment to achieve effluent discharge standards of BOD 10 mg/I and COD 50 mg/I.

That, the Municipal Corporation, Ludhiana vide its letter dated 16.01.2024
informed that there was a leakage in PDA line near Vijay Nagar Pulli (opposite G.P. Dyeing).

That,a videography dated 03.02.2024 of Hon'ble Member Parliament,Sh.Balbir
Singh Seechewal Ji alongwith Sh. Daljit Singh Bhola Grewal, MLA Ludhiana East was received in
the Board on 04.02.2024, in which team of Hon'ble Member Parliament, claimed that they had
found a leakage in the Manhole of PDA line on 02.02.2023 and untreated effluent was being
discharged into Buddha Dariya from this Manhole. It was also shown that the Manhole was
freshly repaired by PDA. Location of this manhole was traced by officers of the Board on
04.02.2024 with representatives of Hon'ble Member Parliament in Bhamian Kalan, back side of
City Bus yard.

conditions as imposed by the MoEF&CC while

ID

12)

13)

That, another video clip was again received by the Board on 06.02.2024 from the
team of Hon'ble MP Sant Baba Balbir Singh Seechewal Ji. In this video clip,a channel containing
treated effluent of STP 225 MLD was found punctured from one side and coloured effluent was -
found coming from the 2 no.punctured holes which was ultimately going to Budhha Nailah after
mixing with treated effluent of STP Jamalpur. Acting upon this video clip, officers of this office
arrived at the site on 07.02.2024 in the early morning and started efforts to trace the source of
effluent coming out in the channel as shown in the video clip.During further excavation, it was
found that a pipeline of PDA containing untreated effluent of dyeing industries of Mahavir
Complex (connecting 2 haudies of PDA lines i.e. upstream and downstream of site under

14)

Environmental Engineer
Punjab Pollution Control Boar
Regional Office-Ill, Ludhiana.
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ham
complaint) was passing under the channel of STP Jamalpur just below the area where said two

o observed in the outlet channel and colored effluent was also observed flowing
around that pipeline. Thus, the possibility of leakage from the conveyance line of PDA passing
under the channel of STP 225 MLD could not be ruled

That, accordingly, show cause notice for refusal of consent to operate under the
Water (Prevention & Control of Pollution) Act,1974 and notice to issue directions under u/s 33-
A of the Water (Prevention & Control of Pollution) Act, 1974 was issued to the SPV with an
opportunity of personal hearing before Chairman of the Board on 12.02.2024, wherein it was

out.
15)

decided as under:
1. Consent applied by the SPV under the Water (Prevention & Control of Pollution) Act,1974

be refused.
2. Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act,1974 be issued

for temporary closure of all the member units of the 50 MLD CETP, till all the leakages in
its conveyance system are plugged properly and discharge of its un-treated effluent is
stopped.

3. The PDA shall immediately take steps to stop the discharge of un-treated trade effluent.
4. The Environmental Compensation be imposed on the SPVfor the damage caused to the

environment.
5. Further action shall be taken after reviewing the progress made by the SPV.

it is pertinent to mention here that the Hon'ble Supreme Court of India has
considered the concept of Polluter Pays Principle in Indian Council for Enviro Legal Action and
Others v/s Union of India and Others (1996) 3SCC 212,Vellore Citizens Welfare Forum v/s Union

of India (1996) 5 SCC 647 and held that Polluter Pay's Principle is accepted principle and part of
environmental law of the country even without specific statute.

Above facts are sufficient for the imposition of Environmental Compensation by

invoking the Principle of Polluter Pays and the SPV thus made itself liable for Environmental

Compensation under the Polluter Pay's Principle.
Thus, in view of the above recorded facts, the matter was considered for

imposition of Environmental Compensation for the period of violation from 01.08.2023 to

12.02.2024 in accordance with the formula and methodology evolved by the Central Pollution
Control Board and adopted by the Punjab Pollution Control Board.The amount of Environmental
Compensation for the period of violation from 01.08.2023 to 12.02.2024 (196 days) was
calculated to be Rs. 58,80,000/- (18,30,000 + 40,50,000) as per following details:

16 )

17)

18)

(i) 01.08.2023 to 30.09.2023

AEnvironmental Engineer
Punjab Pollution Control Boar • *

Regional Office-Ill,Ludhiana ^
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@)

EC P I x N x R x S x L FS

PI Violation under Water Act,1974 by red category unit = 32
N Number of days = 61(01.08.2023 to 30.09.2023)ss

A factor in Rupees = 500 (Large Scale red category project)R

S Large Scale project = 1.5

Since the project is located in city with population less than 5 million =1.25LF

32 x 61 x 500 x 1.5 x 1.25 = Rs. 18,30,000/- (Rs. Eighteen Lacs Thirty
Thousand only) ^

EC

(ii) 01.10.2023 to 12.02.2024
V

EC P I x N x R x S x L F

Violation under Water Act,1974 by red category unit = 32PI

Number of days = 135 (01.08.2023 to 30.09.2023)N S

A factor in Rupees = 500 (Large Scale red category project)R

Large Scale project = 1.5S

Since the project is located in city with population less than 5 million = 1.25LF S5

32 x 135 x 500 x 1.5 x 1.25 = Rs. 40,50,000/- (Rs.Fourty Lacs Fifty Thousand
only)

EC

Therefore, the SPV is hereby directed to deposit an amount of Rs. 58,80,000/-
(18,30,000 + 40,50,000) (Fifty Eight Lacs Eighty Thousand Only) as Environmental compensation
with the office of the Punjab Pollution Control Board within 15 days, from the date of receipt of
this order, failing which, the Board shall be constrained to initiate necessary action for recovery
of the amount of Environmental Compensation by adopting coercive measures,thereafter.

Take notice that no further intimation or reminder will be issued by the
Board in this regard. Environmental Engineer,Punjab Pollution Control Board,Regional Office-
3, Ludhiana is directed to ensure compliance of directions issued in the case. A copy of this
order be supplied to all the concerned for compliance.

v19)

20)

(Prof. (Dr.) Adarsh Pal Vig)
Chairman

Envifomnenta) Engineer
Punjab Pollution Control Roar
Regional Office-IIi,Ludhiana Page 5 of 5
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